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"Friday, 20th Marche 1925.

COUNCIL OF STATE.

The Council met in the Council Chamber at Eleven of the Clock, the
Honourable the President in the Chair.

QUESTION AND ANSWER.

D is a b il it ie b  o f  I n d ia n s  O v e r s e a s .

T h e  H o ĵo u rable  Mr. O. A. NATESAN: Sir, I have given private notice
oi a questioa to the Honourable Membet in charge. Have I your permis­
sion to put it?

( i'he Honourable the President signified assent.)
Will the Government be pleased to state whether during his forth­

coming visit to England His Excellency the Viceroy will, among other sub­
jects, discuss the disabilities of Indians overseas with the Secretary of State
for India ?

T h e  H o n o u r a ble  Sir MUHAMMAD HABIBULLAH: The Government
of India hope that during his forthcoming visit to England His Excellency
the Viceroy will find aa opportunity to discuss with His Majesty's Secretary
of State for India the subject referred to *by the Honourable Member.

T h e  H o n o u r a ble  Dfe. ^ ir  DEVA PRASAD SARVADHIKARY: Has the
attention of the Honourable Member been drawn to a fresh Bill in South
Africa regarding the five miles' residence clause regarding trader’s licence?
Has the Gi>vemment of India any information on the subject, and will this
be one of the matter^ His Eureellency will take up when he goes to London?

T he tloNOURABLE "SiR MUHAMMAD H ABIBULLAH: It is hoped that
His E xeellen cy  wiB fiud a n op p ortu m ty  to  discuss all outstanding questions.

T h e  H on o urabu b  C o lo n e l  N a w a b  S ir  UMAR H A Y A T  KHAN: Would
this be, Sir̂  His Excellency’s leave when he is working for India there?

T h e  H o n o u r a ble  t h e  PRESIDENT: Order, order. That question does
not arise.

T h e  H o n o u r a ble  S a it id  RAZA ALI: Are the Government of India
aware • of the introdtictioia of the Bill in the Transvaal Legislature about
which a question was ptjt m the House of Commons only the other day by
Colonel Wedgewood?

T h e  H o n o u r a ble  S ir  MUHAMMAD HABIBULLAH: Yes, Sir, they
are aware of it.
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MESSAGE FEOM THE LEGISLATIVE ASSEMBLY.
%

T h e  SECEETARY of  t h e  COUNCIL : Sir, a Message has been received 
from the Legislative Assembly. The Message runs as follows’ :

“  In accordance with rule 36 (1) of the Indian Legislative Rules, I am directed to 
inform you that the amendment made by the Council of State in the Bill to amend the 
Prisons Act, 1894, was taken into consideration by the Legislative Assembly at its 
meeting of the 19th March, 1925, and the Assembly has agreed to the amendment.**

BILLS PASSED BY THE LEGISLATIVE A'BSEMBLY LAID ON
THE TABLE.

T h e  s e c r e t a r y  of  t h e  COUNCIL : Sir, in accordance with rule 25 of 
the Indian Legislative Rules, I lay on the table the following Bills which 
have been passed by the Legislative Assembly:

A BiU further to amend the Indian Tariff Act, 1894.
A  Bill further to amend the Indian Stamp Act, 1899.
A Bill further to amend the Indian Income-tax Act, 1922,
A Bill to repeal certain special enactments supplementing the ordi­

nary criminal law.

INDIAN FINANCE BILL.
T h e  H o n o u rable  M r . A. C. M g WATTERS (Finance Secretary): Sir, I 

beg to move: •
** That the Bill to fix the duty on salt manufactured in, or imported by land into, 

certain parts of British India, to remit or vary certain duties leviable imder the 
Indian Tariff Act, 1894, to fix maximum rates of postage ujider the Indian Post Office 
Act, 1898, to reduce the import and excise duties on motor spirit, further to amend the 
Indian Paper Currency Act, 1923, and to fix rates of income-tax, as passed by the 
Legislative Assembly, be taken into consideration.”

Sir, when I presented the Budget Statement to this House some days 
ago I had occasion to observe that the Finance Bill this year did not contain 
anything sensational. The Finance Bill this year renews at existing rates 
such portion of our taxation as requires the annual sanction of the Legisla­
ture. It contains no proposals for new taxation. It contains no proposals 
for increased taxation. There is just this difference between our position 
this year and a year ago, that while a year ago we hoped on the existing 
basis of taxation to balance our Budget, this year we are in the position, 
if the Bill is passed in the form which we desire, to take the first step and 
a substantial step towards’ the reduction of provincial burdens.

There is this other small difference also, that the present 'Bill contains 
three small items for reduction in taxation. Last year, when the Finance 
Bill waft’ recommended to this House, these proposals had unavoidably to be 
dropped. The three proposals’ are explained fully in the Statement of 
Objects aijd Reasons, and it is not necessary for me to deal with them in 
any great detail. The first relates to the removal of the import duty on 
grain and pulse. This import duty brings us in practically no revenue, the 
average amount obtained from this source being only Rs. 25,000. On 
occasions’ when prices are rising in this country and it is necessary to supple­
ment home-grown supplies by imported graiii, that duty is, as a matter of
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practice, removed by executive action. In abolishing this duty we are 
carrying out one of the recommendations of the Fiscal Commission.

The second alteration proposed is the reduction from 15 per cent, to 
per cent, of the duty on certain component parts which are imported almost 
entirely for power looms. As however these articles can be used, and are 
occasionally used, in handlooms, it has not been possible to classify them as 
^component parts of power machinery, and therefore they have hitherto been 
assessed to duty at 15 per cent. T y s proposal to place them in the per 
<3ent. grade will remove what is a legitimate grievance on the part of the mill 
industry and will cost something less than 2 lakhs a year.

The third proposal is to make a small reduction in the excise duty on 
petrol and to remove the extra impbrt duty of 2J annas per gallon on 
imported petrol. At present petrol pays 6 annas per gallon excise duty and 
imported petrol, besides paying 6 annas excise duty, pays 2J annas per gallon 
import duty. The proposal in the BiU is to reduce the excise duty to 4 
annas per gallon and to fix the import duty on imported petrol at 4 annas, 
the excise on imported petrol being removed. The object of this proposal 
is to make some reduction in the price of petrol in this' country and so to 
assist the transport trade which is of the greatest importance in the develop­
ment of commerce and industry in India. Thje motor industry suffers* at 
present from considerable disabilities in the way of taxation. There is a 
very high import duty, 30 per cent, on motor cars, tyres and tubes, and 15 
per cent, on motor lorries; and in addition there is this petrol excise. There­
fore I think the House will agree that it is desirable to make some reduc­
tion in the burdens which this trade is at present carrying. The effect of this 
duty in the present year will probably be a loss of ^out 15 lakhs, but we 
hope that that loss will in future years be at least made up— in fact in the 
long run we may get an increase in our revenue as the imports of motor cars 
should be stimulated and the consumption of petrol should go up.

Apart from these three items the Bill merely renews the existing postal 
rates, the existing rates for income-tax and super-tax, and the provision by 
which we tafte to revenue the interest on the Paper Currency Reserve. A 
few days ago when I was speaking on the Bill to amend the Paper Currency 
Act I had an opportunity of giving the House figures to show the great 
strength of the metallic backing in our Paper Currency Reserve. This pro­
vision, I think the House will agree, is in the present circumstances entirely 
justified.

There remeins only one item, tha?t is, the question of the rate of salt duty. 
I have on the paper an amendment which purports to restore the existing 
rate of salt duty of Rs. 1/4 a maund. The effect of this amendment is to 
restore Rs. 90 lakhs of revenue in the next year which we should otherwise 
lose, and ip -the ensuing years 125 lakhs of recurrent revenue. When we 
come to the clause I shall deal with this matter in greater detail. At the 
present stage I content myself with moving that the Bill be taken into 
consideration. ’

T h e  H o n o u r a b l e  Mr. V. RAMADAS PANTULU (Madras: Non-
Muhammadan): Mr. President, I regret that I cannot record my vote in 
favour of this motion. To me the duty of the representatives of the people 
of this country in this matter is very plain. The Government of India to­

' day does not command the confidence of the people of India—I may say 
i1 has forfeited the confidence of the people and it is felt by all sections of
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[Mr. V. Bamadas Pantulu.] 
the people that it is not based upon the popular will. Therefore the repre­
sentatives of the people cannot make themselves responsible for any taxation.. 
May I ask, Sir, whether there is really any responsibihty in fact? I am* 
constrained to say that there is absolutely no responsibility in the Central 
Government. The presentation of the Budget and of the Finance Bill to. 
this House is nothing but a sham transaction. Fifty per cent, or more of 
the Budget is non-votable. Of the rest the majority of the items are not 
voted upon on account of the speedy apphcation of the guillotine at a 
specified hour on a specified day. In the rest of the items voted upon, 
the popular Chamber may make cuts and refuse expenditure, but they are 
speedily restored by the easy process fit certification. Then, Sir, I ask the 
House, where is the responsibility of the representatives of the people in 
this matter? I find no trace of any elements of responsibility. Therefore 
I appeal to this House not to delude ourselves and not to delude the country 
outside this Chamber with the idea that this Government is based upon the 
popular will or that in considering the Finance Bill or the Budget we are 
either sanctioning expenditure or voting supplies. Neither in theory nor in 
practice do we possess any such power.

I beg to point out, Sir, that it is not only the Swamjist who holds this, 
view. The dwjisive vote of the Assembly, the other day, on the Demand 
for the allowances of the Executive Councillors, is a clear indication of the 
view of the popular representatives in this matter. By a vote of 65 against 
48 the Demand under the head Executive Council was negatived by the 
Assembly. Not only the Nehru group, but such staid politicians as Mr. 
Rangachariar, Mr. Jinnah and Mr. Pal and other Independents have voted 
against the Demaoid. (I do not call them a group because I find from 
experience that even a hundred Independents could not be an Independent 
Party in the true sense of the word.) Therefore both Swarajists and In­
dependents condemned the Executive Government in no uncertain terms and 
they pointed out the utter irresponsiveness and irresponsibility of the Gov­
ernment of India to the people of this country. Sir, if the conventions of 
western constitutions had prevailed, the Executive Government ought to have 
resigned to-day after that clear motion of censure. On that motion the 
Indian Members of the Executive Council who are recruited from the non­
official ranks ought to have resigned their seats’ from the very moment that 
vote of censure was parsed, because they are here to voice the people’s 
will and not merely to carry on the administration of the Government of 
India. If the convention of the western countries had been followed, I da 
not expect to find my Honourable friend, Sir Narasimha Sarma or my 
Honourable friend, Sir HabibuUah here to-day. But unfortimately the 
incongruous and anomalous system by which the Executive Government is 
supported in this country makes it possible for them to sit tight in their 
official chairs.

It is needless for me to dwell at any length upon this question as to* 
how far the Government of India is responsible to the people of India or is 
carried on in a responsible manner. I will only cite a few instances to 
show that it is not a responsible government in any way. I will first refer 
to the question of the reforms. The Assembly demanded . . . .

T h e  H o n o u r a b l e  t h e  PRESIDENT: I am a£raid I cannot allow the 
Honourable Member on the motion now before the House to enter on a 
general discussion of reforms in India or of the general policy of the Govern­
ment of India. The Honourable Member will be perfectly in order on the
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motion for consideration of the Finance Bill in attacking the financial policy 
o f the Government of India. Beyond that I am afraid I shall not be able 
to  allow him to go.

T h e  H o n o u r a b l e  Mr. V. EAMADAS PANTULU: Well, Sir, if that is 
your ruling, I bow to it ; but I wish to point out that in the Assembly on 
•this particular motion a general discussion of the executive policy of the 
Oovernment of India was allowed; and with all respect I submit that if 
such a .thing is permitted to be done in this House also it will conduce 
to clarify the issues; and on this question I respectfully beg to invite the 
attention of -the Honourable President to the debate in the Assembly 
^here the whole question was discussed at length with the permission of 
the President, and it has been the practice in former Sessions so far as I 
Imow. I must bow to your ruling, Sir; but I wanted to point to these 
general considerations; and if that is not permissible I will confine myself 
to the financial aspect of the question.

The matters which relate to the financial aspect and which show that 
the Government of India is not responsible to the people, relate primarily 
to the military expenditure. Honourable Members are aware that so far 
as the military expenditure and the salaries of these Imperial Services 
•are concerned they are absolutely sacred amd untouchable and we cannot 
discuss them, we cannot vote upon them. Then with regard to the i,rmy 
and the defences, which largely absorb the budget estimates, they are 
also untouchable; and in manipulating these figures and preparing, the 
Budget we have absolutely no hand. This year a large sum of over a 
crore has been set down under the debt redemption scheme. If that were 
not in the Budget it would be available for various other purposes. No 
doubt the attempt in the Assembly to vote down that item has not suc­
ceeded, but I have to refer to it in connection with this aspect of the 
question, as being an unnecessary item; even on the basis of last year's 
“  four** crore scheme of the Finance Member. It is not necessary now 
for the Government of India of this day to go and embark upon a scheme 
of debt redemption when the financial credit of the Government of India 
is very high. It is not necessary to go and liquidate the national debt 
and pay up productive capital at this date when there are many reforms 
which could give relief to the poor and hungry people of India. I do not 
know. Sir, what the idea is of the Honourable the Finance Member in 
asking for a very large amount for the debt redemption year after year. 
Does he fear that there will be another great war in the not distant future 
and that we shall have to clear our present debt in order to borrow for 
the nexf war? However, it seems to be an unjustifiable demand.

Sir, speaking on the Budget, the Honourable the Finance Member told us 
last year that he expected to effect a saving of at least 2 crores in this year's 
military budget, but I find it has not been done, and there is only a 
promise which yet remains to be fulfilled in the future. Then there are 
items under Kailways and Stamps which were found to be untenable by 
the Assembly. Therefore, Sir, when the Finance Bill is brought here 
for our sanction, we must have an opportunity of scrutinising it from 
various financial points of view. It is a very unsatisfactory Budget. It 
is not a poor man's budget at all. The postage has been enhanced, the 
salt duty which was reduced by <the other House is sought to be restored 
a.fijfwn to it̂  hierh fierure, ajid increases have been effected in Demands on 
various other items which the Assembly pointed out to be untenable. Of 
course, I  was not prepared on this motion <to deal only with the financial 
aspect of the question, else I  would have given exaict figures. I want
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[Mr. V. Bamadas Pantulu.] 
to cover a wider ground, but as I am not permitted to do so by the ruling: 
just given by the Honourable the President, I cannot travel beyond the 
Bill. All I can say, therefore, is that because the Government of India 
has not introduced any element of responsibility in the matter of their 
finance proposals, popular representatives need not take any part in passing 
the Finance Bill. Let the Finance Minister do as he pleases.' If the 
Assembly does not vote for anything, let him get those items certified, 
let him not come to us. I therefore propose. Sir, that this Bill should 
not be taken into consideration.

T h e  H o n o u r a b l e  M r . iGr. A. NATESAN (Madras: Nominated Non- 
Ofiicial): Sir, if my Honourable friend Mr. Bamadas who comes from 
Madras had confined his observations to the Finance Bill and arrived at 
the conclusion to which he is perfectly entitled to arrive without dragging 
in the names of the Independents, I should certainly not have thought it 
worth while to intervene in this debate. He referred to the part played 
by a party called Independents in the other place, and I think it is but 
fair to them and to the cause of truth to state that he has no right to 
make capital of the attitude taken by the Independent Party on a parti­
cular issue only. He forgo*t very conveniently in the fashion of clever 
lawyers, of which my Honourable friend is one, to state exactly what ^hey 
did subsequently in the very same place with perhaps very little interval 
upon the question as a whole. It is no doubt true that to mark their 
displeasure of the attitude of the Government of India in regard to certain 
matters, they refused to vote for certain allowances. {A Voice: “ Travelling 
allowances.'') That again, in my opinion, was more or less mocking at 
the question and making the whole discussion a farce. Even if they had 
attempted to cut down the salaries of the Executive Council Members, 
which they have no right to do under the constitution, one could under^ 
stand their aotion, but without doing that, they tried to mark their dis­
pleasure of the attitude of the Government of India by an attempt to 
cut down their travelling allowances. That itself clearly shows that it  
was an attempt, as is provided by the constitution, at moving a cut to 
express the general opinion of the Assembly in regard to the item of the 
Government of India, but this Independent Party, to which my Honour­
able friend belongs, voted solidly for the passing of the Finance Bill, and 
I am surprised that my Honourable friend thought fit to drag them in 
here. I happened to be present, Sir, in the gallery the other day, and* 
I know exactly what they did. These Independents do not belong to the 
party which believes that it is their duty to have a policy of continuous 
obstruction in season and out of season. My Honourable friend ought to 
know that the votaries of that party, some of whom I find are here, found 
their tactics very inconvenient. They have on more thMi one occasion 
co-operated with the Government in the cool heights of Simla, and things 
are done in a manner which shows that they are not believers in a policy 
of continuous obstruction. Why? If my Honourable friend had watched 
carefully, as I have done, the proceedings in the other House, he would 
have seen that they, the Swairajists, took part in many a discussion, got into 
the Government lobby when it served their purpose and yet proclaim* 
they are consistently opposing Government and pursuing a policy of con­
tinuous obstruction. On many matters they posed themselves as the repre­
sentatives of the people, took active part in the debates, and then after 
doing all this sort of things, stage by stage, ultimately said that they would 
take no part in the psBsing of the Finance Bill. That is not the policy which
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we are accustomed tc hete, and I think my friend must adopt a more
reasonable policy.

. I am grieved to find, Sir, his suggestion that the Government of India 
should have resigned, and particularly his reference to individual Members 
by name. If my friend and the friends of the party of which I believe 
he is a representative nepreseaating this policy of continuous obisitruction:
really believe that the Government of India ought to resign, I think in
the first place they themselves must adopt a policy which s-tands to reason, 
at least a policy of consistency. But granting for a moment that hia 
policy or the policy of his party is good, may I ask him what is the logic, 
wihat is the propriety of their expecting people to resign, and particularly 
making reference to Indian Members? I can understand, I can appreciate, 
perhaps I myself may say that the whole syeitem of government is such 
that it is a matter to me of absolutely no consequence as to who occupies 
that bench, and even if it is ito be occupied entirely by Indians, I would 
say that if the present system is to continue, a system by which the 
Executive is not responsible to the Legislature, I can understand it, but 
so long as that system continues, so long as you have a system in which 
the Legislature by its vote cannot compel them by an Act under the 
constitution to resign, I think it is hardly fair, it is hardly proper, it is- 
hardly decent to single out people by names, whether they are Europeans 
or Indians, for attack. Now, what happens? There are twenty others 
who are ready with their applications if one Member resigns . . . .

T h e  H o n o u r a b l e  M r . K. P. KAEANDIKAK: On a point of order. Sir? 
Is it right to introduce into this discussion matters relating to party 
disputes?

T h e  H o n o u r a b l e  Mr. G. A. NATESAN: Nobody likes the unedifying 
spectacle of a quarrel between one party and another, and whatever else 
this House may have been guilty of, it has never been guilty of discussions 
or arguments or suggestions of a character which undoubtedly bring about 
these disputes, and I am sure such a thing will not be repeated here, and 
I  should almost be ashamed to take part in it. But as a reference has 
been made to the conduct of the Indian Members^ of the Government, 
particularly by name, I personally think it my duty, "as ao Indian, to take 
exception to it and to dispute the arguments advanced in its favour.

T h e  H o n o u r a b l e  M r . V. EAMADAS PANTULU: I made no attack on 
anybody. I never attacked the Honourable Sir Narasimha Sarma 
individually.

T h e  H o n o u r a b l e  M r . G. A. NATESAN: It is clear that after this dis­
cussion my Honourable friend sees exactly the implication, but he mentioned 
two names and both of them names of Indians. I shovJd have 
been the last to take the attitude I have, but if my friend thinks it was 
not his intention to drag in particular names, and that he was led into 
it by mistake, I will certainly drop the matter. Therefore, Sir, so far 
as I am concerned, and the party of Independents to which I  belong is 
concerned, our policy is to fight for reforms, to fight for a scheme in which 
the Legislature will have complete control over the Executive, and in 
achieving that policy, we wish to pursue the only methods which we think 
are thoroughly constitutional. We do not believe in this policy of obstruc­
tion because we believe it is calculated mrre to hurt the cause than 
advance the cause we have in view.
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[Mr. G. A. Natesan.] .
I have nothing more to add and I felt that if I wae silent without ade- 

^quately answering my friend, I would not be discharging the duty which 
I  owe to myself.

T h e  'H o n o u r a b l e  S ir  NAKASIMHA SAEMA (Law Member): Sic, 
when I entered the House to-day I was doubtful as to whether in my 
•capacity as Leader of the House or as Law Member I would in amy way 
be called upon to participate in a debate on the Finance Bill. The attitude 
of the Members of this Houisie during the last four and a half years has 
been consistently in one direction and I  did not think that there would be a 
•departure from that convention, from that custom, from that healthy 
practice, which would necessitate the defence of the policy of the iGovem- 
ment on the floor of this House from a general or the wider aspect of 
public policy. I think I should be grateful to my friend Mr. Kam^das who 
is the spokesman of the Swaraj Party in this House {The Honourable 
Saiyid Raza Ali: “ Is he?'') for having raised this question of want of 
‘oonfidence on the part of the people of this country, of want of confidence 
in the countrj  ̂ as a whole as a ground for the rejection of the Finance Bill. 
So many untruihs, sio many-half truths', so many misrepresentatione have 
been made generally I believe as the result of misunderstanding either in 
another place or outside the Chambers of the Legislature, that 1 feel that 
the Government of India, m the interests of the general well-being of the 
people of this country, ought not to allow a challenge of that descriptiofn to 
go unanswered. My learned friend has repeated here a statement made 
elsewhere that the ijovemment of India have forfeited the confidence of 
the people of this country, that the Legislature in another place had ex­
pressed that view imhe^itatingly by a vote of theirs in cutting down the 
travelling expenses of the Membeiis of the Executive Coimcil, amd that we, 
as Indian Members at any rate, ought to help in building up the conistitu- 
tion by resigning our places to sihow that we agreed with or submitted to 
the will of the Indian Legislative Assembly as expressed by that vote. I  
do not speak in anger, I speak more in sorrow, that this attitude should be 
taken persistently continuously, both here and elsewhere, by any people, in­
asmuch as it can lea(  ̂by a repetition of these statements only to disaster. 
Well, Sir, what was the condition of India when His Majesty's Government 
as represented here were in charge of the administration in 1820 or 1821? 
I, I think to a certain extent, am more responsible perhaps than any other 
Member of His Excellency's Executive Council to explain as the Senior 
Member the policy of the Government and ask not merely for an expression 
of satisfaction but for a vote of confidence on the part of this House, because 
I hope a recital <rf the achievements of the iGovemm^t during the past five 
years will convince all dispassionate observers that they are entitled at least 
to some recognition, to some sympathy and to an expression of satisfaction, 
if not gratitude. In 1920 . . .

T h e  H o n o u r a b l e  M r . V. KAMADAS PANTULU : On a point of order, 
Sir. When I tried to show how the Government had forfeited the confidence 
of the people, the Honourable the President ruled that I was out of order. 
But the Honourable the Leader of the House is now embarking on a 
similar topic with the object of making out that the Government had 
achieved enough to win the confidence of the people. Is it permissible for 
him to do it? •
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T h e  H o n o u r a b l e  t h e  PKESIDENT: I was waiting to see whether the 
iHanoumole the Leader of the House said anything to defend specific actions 
of the Government of India in detadl, and I should have felt obliged in that 
-case to ask him confine himself to the general aspect. As the Honourable 
Member has pointed out, I did not allow him to make specific attacks oa 
the policy of the government of India except in so faor as he might deal 
with aispects of the financial policy of the Government of India. I would 
ask the Honourable the Leader of the House to follow the same line that 
I induced the (Honourable Mr. Ramadas to follow.

T h e  H o n o u r a b l e  Sir NAEASIMHA SARMA : Sir, I never intended 
for a moment to deviate in the slightest degree from following your ruling. 
I do not propose to enter into the details of any act of administration of 
the Indian Government, to defend their policy or expound their methods 
in dealing with any particular situation. I hope to be able to show that 
they inherit-ed a very difficult situation finaincially, mainly, that they had 
been able to overcome that and that they are able to present the people 
of India at the present moment with a situation in which general peace and 
•contentment prevail and the financial position is satisfactory

Sir, when men’s minds were unhinged as a result of the war, the great 
war, as la result of the war with Afghanistan, as the resuH of troubles 
m Wr^ziristan, of unhappy occurrences in the Punjab and elisiewhere, as 
the result of famine which reached the point of acute distress, as the 
result of failure of crops during 1918-19, as the result of the influenza 
•epidemic which carried away six million souls, what was the situation? 
The finances of the country were in an abnormal condition. We had to 
face large deficits and an unbalanced budget. We had to meet short-tenn 
Treasury Bills of very large amounts. We had a military expenditure 
facing us of about R«. 82 crores. Wo had also to introduce changes as 
a result of the reforms. People in this country were persist'^ntly agitating 
in a particular direction and many of them did not help us. They 
added to the unrest which necessitated the further incurring of 
expenditure, which might very well have been saved,* and the financial 
position therefore became more acute than perhaps might have been other­
wise necessary. The Government with the loyal as'sistance, with the cordial 
C O -operatio»n of both Houses of the Legislature, embarked upon a  policy c f  
retrenchment, of reform where reform was possible, and of an economic policy 
which was likely to have very beneficent effects upon the financial position 
of the country. What was the effect of those measures? From Rs. 82 
crores we have been able to reduce the Budget demand under milita,ry to 
56 crores. I am not for one moment suggesting that the Government of 
India should rest satisfied with the figure at which the military expenditure 
staJids. They are exploring, they will explore, and they must continue to 
•explore every avenue by which they can reduce that item, because there 
is no denying the fact that unless mcmey can be found for the development 
‘departments, the position of the country would not be as good as it might 
otherwise be. We have as a result of our policy been able to maintain 
cordial relations with our frontier neighbours. The Government of India 
may take legitimate pride in that they have brought British India and the 
lindian States together by devising the constitution' of the Chamber of 
Princes, by making changes which brought the Indian States under the 
direct control of the Government of India and by making possible the 
<5on»titution of a federal machinery in the fulness of tin^e a<nd whem ^he 
opportunity arises for doinî  so. They had iin the 1920-21 accounts a net
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deficit of 26 crores. There continued to be a deficit for two or three 
years more. Luckily, thanks to the efforts of Sir Basil Blackett and his. 
predecessors, the Government have been able to present the House with 
a surplus Budget, and with a relief to the provinces, if the two Houses 
would only help us, on an adequate scale by remission of provincial con­
tributions. Nor have the Government been idle in the matter of expen­
diture in the economic sphere which has a direct bearing upon the finances  ̂
of the country. They have embarked upon irrigation expenditure of more 
than Ks. 50 crores during the last few years under review which would bring 
about 20 million acres* under certain, continuous, fruitful production of crops. 
They have been successful in separating the Kailway finances from general 
finances, as a result of which they hope without embarrassing the finances 
to construct 2,000 miles of railway and improve the existing system at an 
enormous expenditure of 150 crores and more, thereby improving the deve­
lopment of the coalfields, improving the circulation of produce within the- 
coimtry and enriching the country in more directions than one. They have 
helped the cotton industry by research and by placing research institution^ 
upon a solid foimdation, and they hope to be able to do 3o in regard to 
sugar. Kesearch work had to be starved a little, but thanks to improved 
resources, they have started on a career where they hope to achieve con­
tinuous progress in that direction. It has been a charge levelled against 
the Government that they had not done anything, that they had not 
attempted to do anything, to ameliorate the condition of the people by 
evolving measures in the economic field which would have a direct bearing' 
on the finances, and that is the reason why I had to deal with this aspect 
of the questioin. They have enunciated a policy for which the country had 
been clamouring for more than fifty years, a policy for which they may justly 
claim credit, of discriminating protection to the industries  ̂ so that we may 
develop industries in a scientific manner, in a correct and proper manner, 
so that there may be a real division of the people into agriculturists and 
industrialists thereby enriching the resources of the country. 1 shall not deal 
with the question of labour legislation. These are enough to show that 
in changes connected with the finances they had not neglected the interests 
of the people. Sir Basil has succeeded in confining his borrowings to 
India.

Coming directly to the financial field, we in the Congress deprecated the 
accumulation of outside debt except in productive matters and the poHcy 
which the Government of India have been attempting to pursue is exactly 
in the direction in which the people of this country have been asking u» 
to advance. We do not intend to raise loans, outside India unless it be 
ab^lutely necessary to do so, and that for productive purposes. Well, Sir, 
we have Indianised the services to some extent, have enunciated a policy 
which would lead to a large Indianasation *ere long. These are 
achievements of which any Government can be proud, and a Government 
faced with the troubles v/ith which they were faced in the years 1920 and 
1921 and later, would claim some consideration at the hands of the people 
of this country. I cannot for the life of me understand the repetition of 
this cry thiat the Government have forfeited the confidence of the people of 
this country. Peace and contentment and order we have evolved. It may be 
we have made mistakes. No Government can say that it has not made 
mistakes. No Government can say that it will not make mistakeg. 
But miark, my friends, we h-ave been told that we carried tolerance
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to possibly extreme limits. We undertook a policy whereby those* 
th^t diffe,red from us may leam by bitter experience that their policy is 
not calculated to achieve the ends which they and we alike are striving 
for. We wanted unhealthy activities to sink by itheir own weight, and I can­
not say that we have not succeeded in convincing, :at least a section of th<3 
people, that «the policy which had been pursued in the past might very we if 
harve been abandoned with greater usefulnees, especially in so far as it affects* 
the finances of the country. For I cannot, speaking as an Indian Member 
of the Executive Council, but draw attention to one prominent 
‘fact and that is this. More than once we had opportunites or 
rather we might have had a possibility of reducing expenditure on 
more than one subject if only we had felt confident or if we could make 
other people feel confident that there is no trouble brewirg within the 
borders of India. But unfortunately we were unable to succeed in that 
policy which might have led to reduced expenditure at a much earlier date,, 
which would have led to reduced expenditure if only the people had co­
operated with Government and inspired confidence in the Government that 
they would co-operate with Government and stand by them and not add 
to their troubles. The military expenditure, my Honourable friend has 
said, stands at a high figure. It does sitand at a comparatively high figure^ 
but the true way of assisting Government in reducing this expenditure is 
by inspiring confidence in Government, by showing not merely that the 
heart of the people is sound because we are convinced that the heart of the 
people is sound, but that forces would not be raised in crder to take 
advantage of the general ignorance of the masses which the Government 
would be compelled to meet as any Government, whether Indian or Euro­
pean, democratic, autocratic or aristocratic, would have to do.

Sir, I shall not deal with the question of the reforms because it haa 
been ruled that we should not go into the details of that question. AH 
of us have entered these Houses, have been working, under an existing  ̂
constitution. We, the Indian Members, have accepted office under a 
particular constitution. It may be, it will be perfectly legitimate for yoir 
who have entered the Houses of Legislature and for us who have entered 
the Executive Council to do all that lies in our power to advance the 
cause of reforms to the extent to which it would be prudent and just. 
But there is little use in using that as an argument for saying, "‘Turn 
down the Finance Biir\ That is my quarrel with the opposition, with 
the obstruction as suggested by my Honourable friend, Mr. Ramadas. 
He and I have come here under a certain constitution and we have to 
work that constitution. If there is anything which I have done in the 
Government of India of which I should feel ashamed, if there is anything 
in the secret chambers of the Government of India by way of advice 
which I have given of which I ought to be ashamed, if I feel that in the 
dî ĉhar̂ e of the duties of my pa.rticular office I am not receiving that 
co-operation from other Members of the Coimcil as I should have been receiv­
ing, I should have felt in honour bound to resign my place in the Executive 
Council. I was asked both here and elsewhere to resign to build up a 
convention to show our dissatisfaction. That is asking me to non-co- 
operate with the other Members of the Executi^^ Government, not 
because they did not support me loyally in my policy, when I was in charge 
of another portfolio, but becp»û =e the world has not yet arrived at a stage 
when racial warfare and economic warfare can be effaced from human affairs. 
Sir, if my Honourable friend had shown me that on any particular account 
the action of the Government of India had been detrimental to the
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interests of the people of this country, certainly it would be my duty 
without being asked to do so to resign my place! But what was this 
Resolution passed in another place to which my Honourable friend has 
cJiuded , to mark the displeasure of that House with the Executive 
‘Council? They w’shed to show their resentment that a certain report 
which we had not even discussed, which w3 had not even considered was 
unsatisfactory. It may be satisfactory, it may be unsatisfactory, but the 
Government of India have not considered it, and for a thing to which they 
have not yet given consideration that House said if my friend’s interpreta- * 
tion is to be it^en, “ The Government of India should stand oondemned'*.
I cannot for the life of me see the logic or the wisdom of that procedure. 
If we had as a Government come to any decision which in my judgment 
was detrimental to the interests of the people of this country, then and 
then alone would be the time for me to resign. But to resign before we 
have even considered as a Government the question of reforms seems 
to me to ask me to do what would be ridiculous on the part of any reason­
able man to do, and that would be, if I understand that vote aright, the 
prima facie meaiiing of that vote; but I believe all tĥ it was intended 
wa.> to express their displeasure with the majority recommendations. 
It is true that there was resentment that the question had not been allow­
ed to be discussed. I refuse to discus© that because it î  so trivial a point 
on which a vote of censure could be justified. If the Members of Gov­
ernment were to take their positions of responsibility so lightly as to feel 
compelled to resign on motions of that description, the position of the 
Government of India would be parlous indeed. But I for one would refuse 
to think that any responsible member, whether European or Indian, would 
give any weight to a vote of that description except as an indication of 
the feeling of dissatisfaction with the majority report. If it had been 
on a specific point on which I felt I was doing wrong, I would have sub­
mitted to the House and I will submit to the House whether it was right 
or wrong. I think mv Honourable friend, Mr. Eamadas was wrong in 
alluding to the Indian Members of Council and saying that they are doing 
wrong in not helping him to build up a convention.

I think I shall not be justified in taking up the time of the House any 
further. I have shown what the position of India was in 1920-21, how 
financially embarrassing it was, how there was dissatisfaction everywhere, 
how the seeds of unrest were sown by previous events for which this 
Government were not responsible^ how they had to meet with unrest out­
ride the frontiers of India and inside and how they f§<;ed the situation— 
I  am not claiming credit for it because the Government were simply 
doing their duty. Good luck helped them. We have had four successive 
good harvests. Heaven alone knows what our position would have been 
if we had been confronted in addition to these troubles with bad harvests. 
But God aided us and with the assistance of' Providence, with the assist­
ance of the loyal co-operation of the two Houses, and especially of this 
House, Government have been able to achieve a position in every field, 
economic, financial and otherwise, of which they need not be ashamed. 
They can confidently ask for the confidence of the people of this country. 
I  do not use the word gratitude”  because it is ridiculous asking anvbodv 
to be grateful for what the Government had done as a matter of their 
simple dutv. If they had failed in achieving further distinction possibly 
it was due to the machinery, to the environment and to a number of 
other circumstances. It is said they were weak in some respects. They
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might have been weak. They may have made mistakes, but, Sir, I think 
I am right in asking that this House should not condemn them in the 
manner in which my Honourable friend Mr. Eamadas has asked this 
House to condemn them.

T he H onourable M r . LALUBHAI SAMALDAS (Bombay: Non- 
Muhammadan) : I shall try to confine myself to the financial aspects of 
the subject, but before taking up that subject I want to say one word m  
regards the remarks that fell from my Honourable friend Mr. Eamadas, 
regarding the attitude that he thought ought to have been adopted by the 
Government of India ais a whole, and specially by the Indian Members (>f 
Council when the vote of censure was passed. It has been called a vote 
of censure bu't I do not know whether it is a vote of censure.

T he H onourable Mr. RAM AD AS PANTULU: It was cutting down 
the travelling allowances.

The Honourable Mr. LALUBHAI SAMALDAS: We know that the 
Government of India as constituted at present are not responsible either 
to the Assembly or to the Council of State. If my Honourable friends 
Sir Narasimha Sarma and Sir Muhammad Habibullah felt that that vote 
as passed in any ŵ ay condemned their own action or th&t the Government 
of India was carrying out a policy which they could not approve of they 
would not have stuck to tlieir posts or have been here. We have the 
full confidence— and I am speaMng not only on my behalf but also on 
behalf of all non-official Members here, both Indians and Englishmen when* 
I say—that both these gentlemen, and with them I also associate the 
English Members of -the Executive Council, would not have stuck to their 
posts if they s w  anything being done against their canecience and would 
have resigned. They are gentlemen first and gentlemen last. I am really 
sorry that a remark like that had ever been made in this House against 
the Indian Members gf the Executive Council.

T he H onourable Mr. V. RAMADAS PANTULU: On a point of per­
sonal explanation-. Sir. What I said was that even if non-official Indian 
Members believed that they were acting properly a vote of censure or 
no confidence by the popular Chamber would, according to convention in 
western countries, have necesisitated their resignation and our Indian Mem­
bers should not take advantage of the defect in the Indian constitution 
but should resign.

T he H onourab>:.e the PRESIDENT: The Honourable Member has 
already explained it.

The H onourable Mr . LALUBHAI SAMALDAS: The Finance Bill 
now is before us and as the Honourable the Finance Secretary told us 
it comes to us for sanction, to get our approval to certain measures by 
which the Government of India can raise sufficient money to carry on 
the administration. We had an opportunity of discussing the general 
policy, the financial policy, as well as the policy of other departmente 
during the time of the budget debate. At that time I referred to the 
exchange policy of the Government and when I said that there appeared 
to be an inconsistency between the two remarks made by the Honourable 
the Finance Member m his speech in paragraph 41 and paragraph 14 about 
the imports of piece-goods, he interjected a remark. He said that imports 
were specially loŵ  the year before. I am sorry I was not able to catch 
the exact phraseologj^ at that time. I saw the official report and then 
I referred to the statistical abstract of the Department of Commercial
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Intelligence to look up the imports of piece-goods for the years 1922-23, 
1923-24 and 1924-25. I may say that these figures ace for ten months 
because the statement is up to January 1925. There I find that while 
the Honourable the Finance Member s statement is quite correct sis regards 
-the import of grey and unbleached textiles, it is not correct as regards 
white bleached -textiles and coloured printed and dyed textiles. In the 
year 1923-24 grey textiles had fallen from 7*88 to 5*81, while the bleached 
had not fallen. On the contrary it was 9 millions more and coloured and 
printed dyed textiles were about 1 million more. That means -that the 
îmports in 1924-25 of these two qualities were not low’' as the Honourable 

ithe Finance Member’s interjection at the time of my speech would lead 
one to believe. In 1924-25 imports had jumped up. The white bleached 
had risen only 9 millions in 1923-24 from 1922-23, while in 1924-25 it went 
up by one hundred millions and coloured and printed dyes went up by 35. 
That shows that the statement made by the Finance Member . . . .

T he H onourabi.e S ir  BASIL BLACKETT: What about the greys?
The Honourable Mr. LALUBHAI SAMALDAS: I am examining the 

£gures of all kinds of textiles. If the Fimance Member’s remark does not 
apply to the import of white bleached or coloured dye, then the exchange 
policy of the Finance Member is not correct to that extent. My conten­
tion is that what the Honourable the Finance Member has said in para- 
gi'aph 41 does not appear to be borne out by the faTits as examined from 
the statistical abstract. This is the first point that requires very careful 
-consideration because it has been said that by increasing the rupee value 
of sterling and making the price of the sterling Es. 13J instead of Rs. 15, 
you are giving a bounty to imported goods and handicapping indigenous 
industries. That is a charge that was also made by two distinguished 
members of the Fowler Committee and these members added that in 
the case of India with large foreign obligations which can only be met 
by surplus exports of produce it would be a fatal course to pursue.”  That 
is the policy which the Honourable the Finance Member is pursuing. I 
know he can say that by following that policy he has been enabled to 
save in the home charges. I believe the total saving on .the home charges 
both from- the General Budget and the Railway Budget come up to 3 
<3rores and a half or a little more. That is a saving but at whose expense? 
It is at the expense of the producer. The Honourable the Finance Member 
was good enough to give us in his budget speech certain figures showing 
the rise in the sterling price of the chief commodities of exports. I tried 
to take up some of the most impotant of them such as rice, wheat, linseed, 
jute, tea and coffee. I thought that the examination of exports of these 
would quite suffice. The Finance Member says:

“  The lesson of these figures is that the rise of approximately 12  ̂ per cent, in 
-exchange which has been taking place during the period in question has been reflected 
not in a reduction of the rupee prices obtained by the exporter but in an increase 
of the sterling prices paid by the importer who has been forced by India to pay the 
increased price represented by the increase in the sterling value of the rupee. . . . ’ *

T take it. Sir, that what he meant was that although the price of sterling 
had dropped from Rs. 15 to 13J, that is to say by 12J per cent., that 
was in a way compensated for in the rise in the sterlmg prices of the 
exported articles. Sir, I looked at the rupee prices of these exported 
articles and I found that the rupee price of exports remains practically 
the same. For rice it was 160 in 1923-24 and 166 in 1924-25, although 
the rise in the sterling value is 33i per cent.; as regards wheat the figures
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Are 143 and 150 and the rise in s-terling is 69 per cent, as regards linseed 
the figures are 261 and 260, while the sterling price was raised by 35 
per cent. Jute is the only case where prices have gone up as between 
1928-24 and 1924-25, the figures of which are 300 and 413 for raw jute, 
while for manufactured jute they are 489 and 589; the rise in sterling value 
however is as much as 90 per cent. Tea has not increased in price and 

et the sterling rise is 33J per cent. Coffee has increased by 17 per cent, 
uft the sterling price has gone up by 60 per cent. I am quite prepared 

to sit at the feet of the Honourable the Finance Member and learn, if 
he can tell me into whose pockets this increase in the price has gone. 
If the pound had been 16 rupees would not more rupees have come to 
the producer? As it has not gon<e to the producer, the question is where 
has it gone? Has it disappeared? SterUng prices have gone up; rupee 
prices have remained the same. WTiere has the profit gone? I am refer­
ring to these two poiats not because I am suggesting any panacea for 
the evil of high or low exchange, but because I want the Honourable the 
finance Member to consider whether the time has not arrived when the 
promise given by His Excellency of having a committee appointed should 
Dot be taken up at once and not delayed for one year, which after all 
is the maximum period within which it has to be appointed. The times 
are changing; war prices are settling down and sterling is at parity. The 
time I think has come when the Honourable the Finance Member should 
take his courage in both hands and appoint a committee, a committee 
consisting of experts of all shades of opinion and of all schools of economy, 
-and settle once for all, if they can settle it, the question of exchange.

One other point which I want to take up is the question of debt redemp­
tion. My Honourable friend Mr. Eamadas said that the provision for 
<icbt redemption has been increased. I have also noticed that. I do 
believe that a provision for debt redemption should be made, and with 
that principle I think we are all in agreement. This House as a matter 
o f fact passed a Resolution which was moved by my Honourable friend 
Sir Maneckji Dadabhoy, that a policy of debt redemption should be laid 
-down. What I object to is the details of the policy. I believe a com­
mittee was suggested in the other place and an informal conference was 
•called by the Honourable the Finance Member to which even the Mover 
of the Resolution in -this House was not invited. That is again an instance 
o f the confidence shown in the Members of this House, although it is said 
that we are strong in finance. When the question of a policy of debt 
redemption was being considered neither the Honourable Sir Maneckji nor 
xay Honourable friend from Bengal who can easily hold his own against 
any member of the other House, was invited thereto. I want that com­
mittee to meet at once and to consider whether any provision should be 
made for the redemption of productive debt. If it is decided that such 
provision should be made then I suggest that out of the total debt of 
846 crores, the amount of debt which is not redeemable should be deducted 
:and provision should only be made for the redeemable amount. These 
are the two alternative principles which require very careful consideration 
at the hands of the Finance Member, and I hope that he v/ill consult 
represeiitatives of both the Houses and arrive at a decision before the 
September Session when this question oomes up.
' There is only one more suggestion that I have to make and that is 
this. In reply to Lala Sukhbir Sinha's remark about the £^\asabili£y of 
more money being spent on agriculture and other nation-building depart- 
Tiients the Honourable the Finance Member said that these departments 
were provincialised and that as he was providing more money for the
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provincea they will be able to oarry on d'evelopmerits in these departments^ 
There is one department, however, which is not provincialised, ŵ hich is a 
central department and which the Government of India ought to develop. 
The report of the Mercantile Marine Committee has been before the Govern­
ment of India for about a year and no action is taken thereon. This is- 
purely a central subject and as a member of the Indian Mercantile Com­
mittee I am really surprised. Sir, that our work completed one year ago* 
has not even received the recognition of a formal Resolution at the hands 
of <the Commerce Member.

The H onourable Major Nawab MOHAMED A'KBAR KHAN (North 
West Frontier Province: Nominated Non-Official): Sir, we the Members' of 
this House have full confidence in the Executive Council of His Excellency. 
If it ŵ as not the case we would not come to this place and ask them to- 
redress our grievances here. But as we all come here, so it shows that we 
have full confidence, and that is why we bring our grievances before them 
and ask them to redress them. We have all got important work in our own 
provinces to attend to and if w’e had the slightest doubt that deaf ears 
will be turned to our requests we will not as self-respecting men come 
here.

But, Sir, as regards this Finasnce Bill, I have nothing to say regarding: 
the imposition of the salt duty, the rates of postage and the reduction of 
excise duties on motor spirit; for cost what they may these are after all uni­
versally borne by the entire population of India. Every soul on the Indian soil, 
rich or poor, high or low, cultered or ignorant, has to contribute equally 
towards these impo^tions and there can be no exceptions in these respects 
as whoever eats salt or is inclined to take advantage of the facilities offered 
by the Postal Department will have to pay something in equal share with 
others. But the case of the income-tax and super-tax is quite a different  ̂
one. Here there are good many exceptions which ought to be meditated 
upon with a cold mind. First of all it is a very complicated imposition, 
varying by every thousand so to say and increasing by three and six pies 
till it comes to an anna and half in a rupee as income-tax and six annas in 
a rupee as super-tax, t.e., seven aind half annas ini a rupee on the whole.. 
Apart from its being a complicated one it is really a heavy imposition that 
the tax-payer is made to pay to the Government in the form of income-tax 
and super-tax. The former history of India provides few examples of such a 
taxation. I am not certain what the Hindu laws say in this matter, but 
being a Muhammadan I can safely say that the Islamic law does not impose 
more than 2  ̂ per cent., which in time of need can be extended to l/lQth of 
the entire income and that it is never to be exceeded under any circum­
stances. This has been the system of taxation in every Asiatic couiitry 
since the seveiith century till the end of the eighteenth. Here in India 
the Moghulg used to collect so much in spite of their botrfined resources 
which they called Ushar an Arabic word meaning one-tenth.

Later on the Maharatas too restricted their system of reverue to the* 
same lines which they termed Surdaish Mukhi It is a matU.  ̂ of great 
surprise that the present system of revenue knoŵ n as income-tax and super­
tax, in spite of a good many other resources of income, far exceeds in value 
the one prevalent in fonner times'. It is because of this excessive taxation 
that complaints regarding evasion of payment are generally heard. When 
a man is made to part With nearly one-fifth of his income of 3 laldis; 
(Rs. 59,375, as income-tax) and the more his income increases the greater
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becomes the demand in the rates of super-tax till it reaches nearly half of 
the actual income, it is a matter that requires reconsideration of the authori­
ties and some early suitable solution of it is necessary.

Again the imposition of such a taxation is not intended to make a change 
in the status of a man liable to be taxed. It does not give him any special 
privilege and there is no distinction whatsoever in law between a heavy tax­
payer and a non-tax-payer. On the contrary it is a kind of punishment 
inflicted on the hard-working man for his zeal and diUgence in his work that 
he gives proof of in enhancing his income. It reminds me of a Persian poet 
who says: “  Ai roshani-e-taha to bar man bala shudi i.e., “  0  my clear 
sightediess you have proved a great evil to me.”  It does not bring him 
any relief with regard to the necessaries of life but the heavy tax-payer 
is expected to pay the same price of a thing as the man beyond the clutches 
of the income-tax law. Now, Sir, if it does' not bring him any advantage in 
respect of law or any other way of legislature, what justification can there 
be for a rich man to pay his taxation at a higher rate than a man with less 

'income? Granting that he ought to pay something more of his income in 
comparison to these with lesser incomes to the Government, I think that the 
demand should be a reasonable one. There ought to be devised a method 
that should equally be applied to each and every soul of this country; for 
why should the rich alone be made to suffer on no account of the increase of 
his income. The most agreeable method, in my opinion, should be to fix a 
limit to this form of taxation, say l/20th or l/15th of a man’s income. 
This would simplify matters much, bring ample money to the Government 
Treasury and at the same time lessen the grievances’ of those grumbling 
under the present form of taxation. In case the Government cannot see its 
way to fix the income-tax at l/20th or l/15th of a man’s revenue I think 
1/lOth would be quite a reasonable demand. Sir, I do not mean to confuse 
this tax with land revenue which is paid separately according to settlement 
in various provinces. I think that this’ system of fixing the income-tax at a 
maximum limit of 1/lOth can in no way fail to bring more money into the 
Government Treasury than what Is expected imder the present system. The 
system suggested is no new thing to the people of this country but they 
have been accustomed to it under the, Arabic name of Ushar and the Hindi 
name of Suvdaish Mukhi. This would be an equitable form of taxation 
and the payers would have no room to grumble on this account. Moreover 
it will greatly help making matters easy for the Income-tax Department and 
thus relieve the authorities of much of the botheration that they are now 
made to imdergo because of the various rates of the current bill.

This taxation directly affects the rate of interest in the market and any 
person trying to get a loan has to pay a high rate of interest for it. Hence 
he has to sell his articles at higher prices in order to earn his living and 
make up the high rate of interest that he has to pay on account of this 
heavy taxation. I think, therefore, that a uniform limit of one-tenth of a 
man’s income should be the maximum in respect to income-tax. The great 
dVawback of this heavy taxation is that it will ultimately drive the capital 
out of this country and the only way to keep it within this countr̂  ̂ is to 
introduce a uniformity in this taxation, by which neither the Government 
nor the capitalist will be the loser and the burden of taxation wiH be equally 
shared by every subject of His Majesty in India.

T h e  H o n o u r a b le  L a la  STJKHBIK SINHA (United Provinces Northern: 
Non-Muhammadan): Sir, when I was coming to this House this’ morning
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I  had no idea that I would have to speak at this stage of the Finance Bill, 
but when I arrived here and heard the concluding portion of the speech of 
my friend, the Honourable Mr. Ramadas Pantulu, and the long defensive 
speech of the Honourable Sir Narasimha Sarma, I was determined to say 
something on the subject. Mr. Ramadas Pantulu has suggested that the 
Bill should not be taken into consideration. I fail to understand, Sir, the 
propriety of this motion. When the Demands have been accepted and 
passed in the oEher House, if the Bill is not passed here. How will those 
Demands be met? Without money nothing can be done. It would have 
been appropriate at that stage in the other House that the Demands would 
not have been accepted, but it is too late now to move such a motion that 
the Bill be thrown out. Therefore, I strongly support the proposition that 
the Bill should be taken into consideration.

Under the Bill itself there are some matters on which I should like to say 
€i few words. The first is about the salt tax, but I reserve my remarks t ^  
the stage when the amendment will come on and which I am going to 
support.

As regards super-tax, my friend, the Honourable Major Nawab'Mohamed 
Akbar Klian has made a suggestion that it should be reduced. I beg to 
point out in this connection that when there was no surplus’ Budget, when 
money was wanted and the revenues were not sufficient, the income-tax 
rates were raised after the war, but now when we are going to have sujrplus 
Budgets, I think the time has come to consider this question whether the 
«uper-tax rates should not be lowered. I find that the rates of income-tax 
are coming down in other countries. There is no reason therefore why in 
this country also they should not go down this year or the next year. If 
you will take the figures into consideration, you will find that in the case of 
those who pay income-tax on about 3 lakhs the rate goes up to 7  ̂ annas per 
rupee, i.e., half of their income is taken in the form of income-tax. I think 
this’ is too much, and I request the Finance Member to consider this question 
either this year or next year. The second point is about the Hindu joint 
families. The Hindu joint family system is very old in this country and 
I think it has been respected all round, but what I find now is that under 
the rules of income-tax, under the rules of the Arms Act and under other 
rules the dignity of the Hindu joint family is impaired, and it is becoming 
difficult to maintain this system of Hindu joint family in this country. 
For instance, under the Income-tax Act if a Hindu joint family ha  ̂ a total 
income of Bs. 1 lakh and there are four members consisting of the family, 
they are charged an income-tax on one lakh with a super-tax but as soon as 
they are divided, they will pay income-tax only on Rs. 25,000 each. There­
fore this is a kind of incentive to the family to be divided and partitioned: 
and I strongly submit that it is not advisable even from the Government 
point of view to thus induce a family to be partitioned and to be divided 
up and ruined, as we find from experience on account of these rules and on 
account of the want of sympathy by the Government these families are 
being ruined. Some steps should therefore be taken to maintain them intact 
because they are a great backbone for the Government as regards money, 
as regards subscriptions, as regards men. This was illustrated during the 
war when there was a call for men and for money, and Honourable Members 
may know well how much help they have given as regards monev, men and
very thing. “
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Now, Sir, Mr. Bamadas has raised another very important question in 
-his speech. He has said that the people have lost confidence in the Britisli 
Government, that the Government of India have not done or the Members 
o f the Executive Council have not done their duty and they should resign. 
This’ is a very wide question, but I should like to say a few words, a few 
personal remarks, on this important question, as I cannot or do not like to 
pass this opportunity without expressing my humble views on the subject. 
1 think it is quite wrong and absurd to say that the people as a whole have 
lost confidence in the British Government. It is true that a section of the 
people have lost some confidence, but not the people as a whole. If we go 
back to old history, we shall find how much chaos there was in the country, 
and how much of improvements have been made by the British Government 
as regards railways, canals, roads, posts, telegraphs, education and in many 
other directions for which we should be most grateful to the British Govern­
ment. But I cannot admit tha/t the British Government, the Central Gov­
ernment or the Provincial Governments, have been able to do what they 
ought to have done during the last 150 years. When you find the advance 
made in other countries as regards education, reforms, general public health, 
etc., we find ourselves very backward. For instance, here in this country we 
have not been given reforms as in other countries. There is no doubt that 
for the last 4 or 5 years we have the new Government of India Act and we 
have some reforms. But I shoufd like to say that we do not have as much 
of reform as we ought to have. Everywhere the Councils are handicapped. 
The Pesolutions have no effecft. The Governor General or the Governors 
have the power to veto any Resolution. They may not take any action on 
the Eesolutions, nor on the Budget. We have a good deal of discussion but 
actually the people of the country have not as much hand in the mailer 
of administration as they ought to have. I do not say that they should have 
everything all at once, but I submit that they should be given more power.

The second point is about education. What do we find here? The 
education here is very backward; only 5 or 6 per cent, of the people can read 
and write; only one per cent, can be called educated. Is it not a very bad 
state of thinfT:̂ /? In other countries we find that the educated people are 
icent. per cent, and they can take part in their administration and other 
things. But here the rna'sses are all quite uneducated. They do not know 
what is going on. Therefore they are misled by any party, either Non-co­
operators or Extremists; when they go to them they at once join them. If 
they had been educated anld if they had learnt something ahoux, the 
administration, they would be able to consider what they ought to do. But 
here the case is not as we find in other countrie'S.

Now, the same^is the case with regard to health. What we find is that 
different kinds of diseases are taking away the people of this country; 
diabetes', consumption and many other diseases ŵ hich are fatal are spreading. 
Leprosy, for which we had a big meeting here under the presidency of His 
Excellency the Viceroy, and other similar diseases are found everywhere. 
As I pointed out the other day, Government are giving medical help, but not 
as much as they ought to. The health of the people is going down every day. 
We find the same thing in ischook and colleges; no militairy training is 
given there. Even in villages the health of people is going down. There­
fore, when we find that the health of the people is degenerating, when we 
find that education has not advanced as much as it should have advanced, 
when we find reforms not up to the level, them of course it cannot be denied 
that the Central Government or the Provincial Governments have not done
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what they ought to have done. When w-e hajve these Executive Councils 
in the Central and Provincial Governments, when we have Indian Members^ 
when we have Ministers in Provincial iGovemmeints, when we have !Legisla- 
tive Councils, there is no reason why this country should not make la rapid 
«iilvance in ail directions. For instance,, Sir, I will say a word about agri­
culture and industries. What have Government done in those two direc­
tions ? They have got the Agricultural Department in the Central Govern­
ment and in the Provincial Governments, but they have done very little. 
My Honourable friend Sir Narasimha Sarma was Member in Charge ci 
Agriculture. An advisory committee was appointed last year. Was there 
any meeting held to adviive the Depairtment? I was a member of that 
Committee; I was never asked to attend any m eeting.............

The Honourable Sir NAEASIMHA SARMA: Theire was a meeting 
and we arrived at various conclusdons. I think the Honourable Member 
was not present perhaps owing to ill-health.

The Honourable Lala SUKHBIR SINHA: I do not remember to have 
recei\ed any notice. I have searched my papers. Then I put a question 
in this House as to why any meeting was not held and the reply given was 
that there was no business!. So also in the case of the Indusitries Depart­
ment. There was a proposal to hold an all-India Conference for agriculture 
and cattle but nothing has been done as yet. Therefore, my Honourable 
friend Mr. Pantulu is right in saying so much that the iGiovemment of India 
and the Provincial Governments have oiot done as much as they ought to 
have done in the nation-building departments, in taking up those matters 
that are useful for the people of the country, in those maitteî s that would 
raise the condition of the people. Our agricultural condition vs just as it 
was 50 yeaa?s ago. There ought to be .some reasons; and it is for the 
Government, the Members of the Executive Council, the Members of this 
Council and the other House to find out what can be done and to adopt 
such measures as fire necessary and proper for developing the economical 
-state of the people of this country. With these few remarks, I strongly 
support the motion that the Bill be taken into oonsiderajtion.

The Honourable Rai Bahadur Lala RAMi SARAN DAS (Punjab r 
Non-Muhammadan): Sir, I am sorry to find that my Honourable friend 
Mr. Ramadas has used language in this House to which we hitherto have 
been unaccustomed. He accused the -Government of having lost the con­
fidence of the public. I am sorry. Sir, that I cannot at all agree with him 
in this. Being a business man I always believe in mutual trust; when we 
have trust in a certain person it is quite natural that the other person in 
whom we repose trust will reciprocate our trust. Being a co-operator, I 
am convinced that it is co-operation which will lead soon to our attaining 
Swaraj; by co-operation land working the present institutions, we shall be 
able to get more concessions and more voice in the .Government than we 
fit present have. Taxes, Sir, are always unpopular, but the administration of 
the country needs that taxation should be resorted to. Taxation, if evenly 
distributed, is always regarded as better than taxation which is unevenly 
distributed. I have been always advocating that the burden on the poor 
ought to be removed as early as possible. Last year I opposed the high 
duty on salt. But this year I find that the d*uty has been reduced by 4 annas 
a maund by the other House which means a reduction of about three- 
fifths of an anna per head per year. So I  do not think there is much
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burden on the poor so far as this duty is concerned. Even a beggar can 
meet another half an anna per year. In cajsê  the abolition of this duty 
would have been possible without sacrifice of the provincial contributions 
or without imposing any extra taxation, I would have advocated for it. But 
I do not think the small increase in duty will sensibly affect the poor people.

I would have welcomed tihe abolition of the excise on kerosene oil. 
Xerosene oil is comparatively consumed more per head . . . . .

T he H onourable the PEESIDENT : Ord^r, order. I think the 'Hon­
ourable Member had better reserve theise remarks till the .Bill is actually 
under consideration. They will be more appropriate on the clauises of the 
Bill.

T he H onourable R ai B ahadur L ala RAM SARAN DAS : Very well, Sir. 
I  will reserve my remarks when this Bill i-s taken into consideration. Now 
I simply move that the Bill be considered.

The Honourable Colonel Nawab Sir UMAR HAYAT KHAN (West 
Punjab : Muhammadan): Sir, I have got so much sympathy Ur our friend, 
the new-comer, that, although I did not belong to any party before, I will

• to-day for a while, become a Swarajist. The Swarajists ate quite right, 
I think, in saying that Government spend a lot and therefore they should 

•pack up and go. But if this was done and the Bill was thrown out, it 
will serve two purposes. The first is that everything which is now going 
on in the country will come to a standstill. There will be no police, ,no 
magistracy, n̂o Councils because there will be no money. 1 think, if the 
Government were only suspended for a month, circumstances will soon 
Testore the confidence of our friends in the Government. They will cry 
and ask them to come back again. Secondly as far as the Punjabis are 
concerned, such a suspension of Government will also be beneficial as 
they will become very much better off financially. {The Honourahle Major 
'Nawah Mohamed Ahhar Khan: Six months will be better.'*) I think
one month will be enough. Then, Sir, we have a saying in the Punjab 
that such and such thing is as negligible as salt in the ficur. In the 
s-ame way, I think the voice against the salt duty in this House is so 
negligible as salt is in the flour. There is only one man, or perhaps there 
may be two. We do welcome our new friend the Honourable Mr. Ramadas 
but he would have been no doubt more welcomed elsewhere. (Laughter.) 
About the salt tax. Sir, although there was not much discussion in this 
House, I Siaid as much as I could during the general discussion on the 
Budget. I think it was a mistake that the Finance Member acted so ver '̂ 
straight for the purpose of bargaining. What he really ought to have done 
was that he should have increased the salt tax by, say, one rupee. If he 
had done so, all this energy of our friends to reduce the present amount 
would have been spent on bringing it to its former level and all this difficulty 
would not have occurred. The other day I went to the Punjab and it so 
happened that when I was passing Lahore the local Council was in session 
there. When they heard about the decrease of the salt d u ty , they were 
furious, especially the zamindars, because last year they had suffered heavily 
as they had to pay to the central revenues a very heavy tax on irrigation. 
Now, when they heard that they were going to get something from the 
Government of India in the shape of remission of provincial contribution 
they were very pleased that this burden will be taken off tbeir shoulders. 
But when they heard about the decrease of the salt tax, they at once 
accused their own Members in the Assembly. The Members ot the Punjab
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who have worked more or less as spies against their province do know that̂  
the Punjab is a province of war-like people and most of the war-like 
classes are zanaindars. They knew that the zamindars are \ery displeased 
with this Irrigation tax and thought if the Punjab was to get all this money, 
this tax would have been removed, and everyone of them would be satisfied 
with the Government. But that they did not want. All that they want is 
obstruction. They want to bring forward some plea in order to discredit 
the Government with the martial classes.

Sir, the Punjab has special claims on India. Every onslaught from 
without that this country has had, has come on that province first and 
all our friends in the down country have never had any trouble. So, if 
this salt tax was not reduced, naturally Punjab would have got its full 
share, and. there would have been contentment and we would have got 
something as compensation for the service that we have always rendered 
to the whole country. ^

Sir, I am not a medical man. But I think those who eat meat know 
that there is salt in the meat and even those who eat vegetables know 
that there is some salt in the vegetables also. It is a natural salt. In • 
our system there is only one teaspoonful of salt in a pint of oiii blood. So, 
excessive salt is not wanted in the system. As a man becomes addicted 
to the habit of drinking whisky or taking tobacco, so is the case with the 
use of excessive salt.

Sir, we all know that the ordinary labourers in this country get very 
much more money than the labourer on the land. And all the politically 
nli^ded people are very loud in saying that every one should’ be ready to 
help their mother country. Now, in what way can these poor people help 
their mother country? The income-tax and super-tax, as my Honourable 
friend Nawab Mohamed Akbar Khan has said, is not levied on them. 
H.aving no land, they do not pay lanything in the shape of land revenue. 
Similarly, they do not pay much towards the cotton duty as generally in 
the hot season they do not spend much on their clothes. So, if they really 
want to help the State, in what way can they do it? I think the salt tax 
is the only way by means of which every man can bear the burden of the 
country and can help towards the upkeep of its Government and its protec­
tion from abroad. Supposing the coimtry was' not so protected where would 
all these factories be, and if there were no factories where would these 
labourers from whom we ask a pice or two a year get employment? Some 
of them are so well off that they drink toddy and various other things; 
end naturally after the effects of these drugs they require salt for their 
liver, but what the country needs is that instead of spending all that money 
on toddy they should contribute towards the salt tax before they resort, 
to those obnoxious things..

We were very thankful. Sir, to the Government when we heard that we 
were going to get this very nice round sum, but now of course the Punjab 
will be the greatest sufferer if this salt duty is reduced, and I will ask all 
the House to join -me, especially the zamindars. (The Honourable Major 
Nawab Mohamed Akbar Khan : “ Every one of us is with you !'*). I know the 
whole House is with me with one exception, and that is very useful because 
our whole House being so good it will invite the evil eye if there were na 
exception. Therefore I say it is just as well that we have a dissenting: 
voice sometimes. -
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I do hope that the Bill will be passed in its present shape: we only 
propose a little change in which I agree with my Honourable friend Nawab 
Mohamed Akbar Khan.

The Honourable Mr. G. S. KHAPAEDE: I move that the question 
be now put:

The Honourable Sir BASIL BLACKETT (Finance Member): Sir  ̂
with the political question which was raised by the first speaker I do 
not propose to deal. It has already been dealt with fully and admirably 
by my Honourable friend Sir Narasimha Sarma. The policy of throwing 
out this Bill for the sake of .throwing it out is one I have never been 
able to understand. If it is pursued for the sake of proving that the- 
framers of the present constitution were wise enough to include safeguards 
in order to deal witli such a situation should it arise, I should have thought 
that was a fact that needed no demonstration, and to demonstrate it 
again and again day in and day out does not, as far as I can see, take 
us any further forward. I was delighted to hear from the Honourable 
Nawab Sir Umar Hay at Khan that he was a Swarajist. I have always 
suspected it, though I think the sense in which he is a Swarajist, if I  
may convert the Sanskrit into Latin, is that he likes converting other 
people’s meum into his suum.

Let me come back to the financial questions which have been raised. 
My Honourable friend Mr. Lalubhai Samaldas complained -that when I  
interrupted him in the general discussion on the Budget here on the 6th 
March, I made a general statement about imports of textiles which he 
demonstrated to be incorrect in detail. The general statement came in 
at a point where he was speaking; he said:

“  I f  the income under the import duties on cotton piece-goods has increased it means 
larger imports of cotton piece-goods and unless there is some special explanation it 
must be due to tli^.fact that exchange was high.'*
I interjected the simple remark, Imports were specially low the year 
before and if you take the total figure that is clearly the fact. That 
in particular cases the imports und^r particular heads were higher does 
not In any way impugn my general statement that taking the total figure, 
the imports of cotton goods were specially low the year before. On the 
general que'stion as regards exchange it is I think a sufficient answer to  
any charge that the movements in exchange during the last year hav^ 
specially favoured imports or specially disfavoured exports— Î think it is 
a sufificient answer to show that during the ten months from April to 
January exports of Indian merchandise went up from 273 to 29B crores 
compared with the corresponding period of the previous year while imports  ̂
went up from 181 to 205 crores, the increase in both cases being about 
24 crores. It is clear that wha t̂ever effect exchange has had it has not 
had any particular effect in increasing imports or reducing exports during 
that period.

The Honourable Mr. LALUBHAI SAMALDAS: In value, not in 
quantity.

The Honourable Sir BASIL BLACKETT: I am speaking in value. 
As the Honourable Member has pointed out values have remained remark­
ably stationary. He made it an accusation against the Finance Depart­
ment that values had remained stationary in terms of rupees and he pro­
duced several figures to show that in fact rupee prices had remained 
stationary or gone up very little. But that was exactly the fact to which 
I  myself drew attention in my budget speech and for which I took some 
credit to the Finance Department and to the Government of India because
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I  believe it to be very much in the interests of any country if it is possible 
ior its prices to remain fairly steady and for the value of the counter in 
which it pays—whether it is the rupee or the pound sterling—to remain 
fairly stable, and I think the answer to the que&tion as to where the profit 
-has gone between a rise in the sterhng prices and the absence  ̂ of a rise 
in the rupee prices is that there has been no profit; it has merely been a 
•change in <the value of sterling as a counter; the value of the rupee has 
remained steady, while the value of the pound sterling has gone down; the 
pound sterling buys less than what it did before, whereas the rupee buys 
just what it did a year ago. Ten rupees now can buy very much what 
they did a year before, whereas £15 buys <to-day what £13 would have 
bought a year ago. The value of the pound has gone down in terms of 
commodities. It is one of the difficulties we have, that people invariably 

'think the rupee or the pound does not change; but it is really only a 
counter which is constantly changing in value, and the answer to the 
question, what has happened, is that the pound sterling has lost some 
of its value as a counter. That is a point which has a wider bearing than 
merely in relation to the question of exchange.

During the course of these debates here and in another place a good 
deal has been said at times about the unbearable burden of taxation, about 
the tremendous increase that has taken place in taxation since the period 
before the war and  ̂about the tremendous increase in our expenditure 
generally and the necessity for getting back to something like pre-war 
figures. Now, I h£ive taken the trouble to work out a comparison between 
the present time and 19113-14. It is often said that we have imposed 
additional taxation bringing in—I think 48 crores is the usual figure given. 
It is very difficult after a certain time to give the exact yield of the new 
taxation that you have imposed; buit I have got the whol^of our taxation 
both central and provincial for 1913-14 here and the corresponding figures 
for 1923-24 which is the latest date for which complete figures are available. 
In 1913-14, taking central and provi^ial together, Customs brought in 
11’ 12 crores, Taxes on income brought in 2*90 crores, Salt 4 ’ 77 crores, 
Excise 13'19 crores. Stamps 7 89 crores, Eegis-tration 78 lakhs— t̂otal 40*65 
crores. Land Eevenue which to some extent is rent rather than taxation, 
b.ut the proceeds of which come to . . .  .

T he H onourable L ala SUKHBIE SINHA : It is taxation, not rent.
T he H onourable S ir  BASIL BLACKETT; I do not want to enter into 

a controversy with my Honourable friend now as to whether it is rent 
or taxation. I do not agree with him; I think to a large extent it is rent 
and to some small extent taxation; but the proceeds of it are used for 
Government expenditure. Land revenue in 1913-14 brought in 31*20 
crores—so that we have a gross total revenue from taxation and land 
revenue of 71*85 crores in 1913-14. The corresponding figures for 1923-24 
are Customs 39*64 crores, Taxes on income 18*23 crores. Salt 9*64 crores— 
i.e.j when the rate was at Es. 2-8 per maund. Excise 19*20 lakhs. Stamps 
12*71 lakhs, Eegistration 123 lakhs. Scheduled taxes 33 lakhs; total 101 
crores 24 lakhs. Land revenue brings in 34 crores 62 lakhs, making the 
total 135 crores 86 lakhs, as compared with 71 crores 85 lakhs in 1913-14. 
That is an increase per head from 100 to 187. If you take 100 as the 
index figure for the amount in 1913-14, the figure for 1923-24 is 187. The 
land revenue is little more than what it was in 1913-14. The total includ­
ing land revenue is 187 as against 100. During the same period the 
population of British India has increased from 24B million 900 thousand

624 COUNCIL OF STATE. [20th M a e . 1925.



to 247 millions, so that the charge* per head including land revenue 
v/as Es. 2-15-0 in 191B-14 and it is Bs. 5-8-0 in 1923-24. Now* 
it may be said thait it is a very large increase. It will be 
observed that there is hardly any increase under land revenue. 
Most of the increase is really under Customs and Taxes on income with 
some increase under Excise, but most of it is under Customs and Income- 
tax. Now it must be remembered that customs duties are paid to some 
extent by the whole of India, and not merely by the population of British 
India. It is one of the effects of customs duty tiiat it really affects to some 
extent the whole of India.

T he H onourable M r . LALUBHAI SAM.\LDAS : D o not please lay 
too much stress on that point.

The H onourable Sir BASIL BLACKETT: One ought to take that 
also into consideration, but as the Honourable Mr. Lalubhai Samaldas 
£ays, I will not lay stress on it. But even leaving that point out, let us 
<jompare this increase of 100 to 187 with the increase in prices. Wholesale 
prices in Bombay have increased from a figure of 100 in 1913-14 to a figure 
of 182 in 1923-24, which is very little different from the increase in the 
taxation per head. I think the Bombay figures are high for the whole 
of India. ^The general index number has increased during the same period 
from 100 to 165. If you take the Bombay figure, you will see that taxation 
has gone up almost exactly in proportion to the increase in prices, so that 
the burden of taxation has hardly gone up at alL on that basis,—just as 
in the case of other prices in trade, the value of your rupee as a counter 
has changed. Therefore, the amount that you are collecting in taxes in 
commodity value to-day is very little more than the amount that you 
were collecting in 1913-14. I do not want to stress the argument too much. 
It is open to question in various directions, but it is a useful corrective 
to the sort of unthinking statements about the staggering increase in the 
cost of Government, the staggering increase in the military expenditure, 
and things of that sort which are frequently hurled at the devoted head of 
the Government whose record, as the Honourable Sir Narasimha Sarma 
pointed out to-day, is perhaps rather better than its critics would ^admit.

The same argument applies to our military expenditure. In 1913-14 
it w’as 29‘84 lakhs; in 1923-24 it was 56 23 lakhs, an increase from 100 to 
188, almost exactly the same proportion as the increase of our revenue 
from taxation and land revenue and not very much larger than the increase 
in prices. Now, when you come to railway rates, as was shown the other 
•day in another place, railway rates have not gone up in proportion to the 
increase in prices. The Government are, therefore, giving the service of 
their railways cheaper in terms of commodities than they were before the 
war. Whereas everYbody who goes into a shop to buy the things that he 
iDuys in a shop, for example to have his hair cut, is paying now a very 
much larger sum in rupees for the service he gets from that shop or for 
the goods which he buys in that shop, they are getting from Sir Charles 
Innes or the Eailway Depatment goods and services at a comparatively 
cheaper price as compared with the other increases. And they are getting 
from the Government as a whole the service which the Government are 
rendering to-day for a price very little more in proportion than the price 
^t which they are getting goods and services from the shops when they 
•go to buy things there: and that, in spite of the fact that this Government 
have had to incur very considerable expense in connection with a large 
war. That does not, of course, mean to say that the burden on the 
individual payer is necessarily much the same as it was before. That
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depends on what has been happening in regard to his economic progress^ 
Whether he has become better oft* during that period to the extent of the 
rise in prices or whether he has on the whole not been improving his- 
position. But it is clear that the charges that are levelled against Govern­
ment of being extravagant and extortionate and of wasting huge sums by 
comparison with 1913-14 are not borne out by the facts if you examine 
them carefully. A very interesting lecture was dehvered not very long 
ago by Professor C. J. Hamilton of Patna which I see is known by some 
Members here in which a comparison is made, -I think, between 1900 and 
the present day, and it is brought out that the charge per head of th& 
popula t̂ion for the cost of Government to-day is probably less than it was 
at that time. I do not say I would confirm all his figures, but this 
economic examination of the facts is a useful corrective to some of the 
statementts that are made in the heat of attacking the Government. I 
would draw the particular attention of the Members of -this House to the 
figures about land revenue. The total collected in land revenue in 191S-14 
was 31 crores and 21 lakhs, while in 1923-24 it was 34 crores and 62 lakhs.
If you consider the change in the value of money during that period, it is 
quite clear that the burden of land revenue has been considerably diminished 
during the period of ten years— quite considerably diminished. Of course, 
v/here there «re permanent settlements, the burden always 'goes on .diniinish- 
ing as prices rise. Where there are not permanent settlements, there 
is a corrective applied, I think, every 30 years when a reassessment is 
made, but not necessarily to the full extent. I have drawn attention to these 
figures because the whole subject of our taxation is under examination 
by the Taxation Inquiry Committee at the present moment, and we are 
hoping Ifchat this subject may be one in which the country as a whcje wall 
take a considerable interest v/hen that report is received. It is important 
if you are to think correctly on these subjects to remember ithat the rupee 
is essentially a counter in exchange and is not something which is immut­
able in value from generation to generation.

Several Honourable Members spoke about the desirability of reduction 
of super-tax. I expressed some 's êws on that subject in this House about 
a fortnight ago recognising that if high rates of taxa<tion are taking away 
resources from the people who would otherwise have money which they 
would use for industrial development or for the development of the country, 
to that extent high rates of taxation may impair the position of the 
countrj  ̂ and that it is imiportant not to regard super-tax as' simply money 
wrung from the well-to-do rich men which they would otherwise waste on 
riotous living. It may be money which in his hands would l)e used to iihe 
advantage of the country and taxation of the rich cannot be separated from 
taxation of the poor into water-tight compartments in the way that is 
sometimes done. I hope Honourable Members will not think from what 
I have been saying that I am a confirmed advocate of maintaining all our 
taxes at the present rate or of putting them up higher or of preventing our 
military expenditure from goinf down lower. But I would like to say that 
though I do hope to see a continuous and steady reduction in our military 
expenditure, I think we have pasfied at the moment from the era* in which 
big reductions in military expenditure are possible. There was of course a 
(sming of 4 crores as between the original Budget for the year 1924-25 for 
military expenditure and the revised Budget, and it has been suggested 
more than once in another place that over-budgetting of that sort may have 
recurred in the present Budget for 1925-26. I do not think that we have
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any reason to look forwaird to m y  large saving on our military Budget for 
1925-26. We think that our estimate of about 56J crores is one which will 
be closely realised. There is no reason to suppose after what has happened 
in the last two years thart; we shall be able by special economies- to secure a 
large saving in that figure. We do look to a reduction in our mihtary 
expenditure in 1926-27 owing to the cessation of special non-recurrent charges 
due to the aftermath of the war. The actual established charges in our 
military expenditure this year are only 55 crores, and there is good hope that 
we may be able gradually to work our military expenditure down. But 
generally speaking I look for improvement rather in the direction of increased 
yield from our existing sources of taxation. In particular, I think the in­
come-tax is capable even without any alteration of the figures of producing 
a larger revenue in a good year, and as trade generally improves, customs 
ought to continue to bring us in a steadily increasing revenue, and we can 
look forward to a progressive increase in our receipts from Eailways. Mean­
while, as we use our provision for reduction or avoidance of debt to ad­
vantage, may bring down the burden of the charge for interest quite con­
siderably and find mjeans in those ways of increasing our surplus by slightly 
reducing our total expenditure and increasiai  ̂ our total revenue from the 
existing sources. It is out of that difference between revenue and expendi-' 
ture that I personally look forward to getting rid of the remainder of our 
provincial contributions and possibly making certain reductions in other| 
taxes. We have, however, to remember that some items of om revenue, 
both central and provincial, are not altogether on a secure footing. If 
the policy of prohibition, for example, is to be enforced either locally or 
'centrally, or if a stricter policy in regard to opium is to be enforced, we 
shall have large gaps in our central or provincial revenues, mainly provincial,j 
which will have to be made good from other sources. We cannot, in parti­
cular in the case of excise from liquor, hope to make good loss of revenue 
due to a social policy, such as prohibition or local option, except by recourse 
to other sources. That will, of course, be a matter not for the Central 
Government but for the Provincial Governments themselves to meet their 
own difficulties if they desire to undertake social legislation of that sort. But 
leaving those questions aside, I do look forward to a gradual improvement in 
car position owing to an increase in the yield on the existing basis of our 
existing sources of revenue, some slight decrease in our expenditure on 
military charges and for interest, and an increase in the productiveness of 
such sources as my Honourable friend. Sir Charles Innes has, in his Rail­
ways. ^

I do not know whether my Honourable friend, Mr. Lalubhai Samaldas, 
will desire me to say much about exchange. I notice that he confirms my 
suggestion that this outworn theory is getting rather old because he quotes 
in support of it the minority report of the Fowler Committee of 1898, which 
minority report itself had been completely demolisihed by the evidence of 
Professor Marshall before the Gold and Silver Commission ten or twelve 
years before. I do not think that the minority report of the Fowler Com­
mittee is a very strong ground to stand on. The whole of the point that 
has been made by my Honourable friend here and by other speakers in 
another place comes down to this that high prices are in their opinion 
desirable. It is simply a claim that it is for the general good of the 
country that prices should be rising and should be high. The Honourable 
Member’s complaint was that the policy of the Government of India had 
successfully kept prices in India steady for last y e a r ...................
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T he H onourable Mr. LALUBHAI SAMALDAS: I eaid that the
natural rise in the sterling prices has not been reflected in the rupee prices 
by your keeping the rupee higher in sterling value.

T h e H o n o u r a b le  S ir  BASIL BLACKETT: The rise due to natural 
causes m world prices has been reflected not in an increase in the rupee 
prices, but in a change in the value of the rupee. That is the simple state­
ment. And the complaint is that the rupee has been a»llowed to rise 
instead of prices being allowed to rise. Is it really in the interests of the 
country at the moment that the price of wheat should be allowed to rise 
even beyond the figure to which it recently rpse? I believe there has been 
a break in the last few days, but I am sure everybody recognises that it 
is not for the good of the country that wheat prices should be very high. 
Is it desired that we should pursue a policy by which we should put up 
the price of wheat considerably higher and are the Government of India 
to be blamed because owing to their policy the price of wheat in terms of 
rupees has been kept from rising unduly ? That brings down the controversy 
to the narrow point at which the issue i® really joined. There is, I think, 
now very little di-vision of opinion between me and my critics on the facts. 
It if? merely a question whether or not it is desirable that prices in India 
should be higher than they are to-day.

T he H onourable M r . LALUBHAI SAMALDAS: I want to know from 
you whether exchange should be manipulated by Government to keep it 
lower?

T he H onourable S ir  BASIL BLACKETT: Exchange, as I have said, 
has always ito be manipulated in a certain sense. It is impossible to have 
an exchange that is entirely automatic. I agree that if during the last 
few years exchange had been in a fixed ratio to gold we should have been 
powerless to prevent the wild fluctuations in gold prices that have taken 
place from being reflected in India, and I think it has been to the advantage 
of India that during that period we had been in ithe fortunate position of 
having the power to prevent the full effect of the large fluctuations in 
gold prices from being reflected in Indian prices. (Applause.)

T he H onourable the PEESIDENT : The question is :
“  That the Bill to fix the duty on salt manufactured in, or imported by land into, 

certain parts of British India, to remit or vary certain duties leviable under the 
Indian Tariff Act, 1894, to fix maximum rates of postage under the Indian Post Office 
Act, 1898, to reduce the import and excise duties on motor spirit, further to amend 
the Indian Paper Currency Act, 1923̂  and to fix rates of income-tax, as passed by the 
Legislative Assembly, be taken into consideration.**

The iQotion was adopted.
The Council then adjourned for Lunch till Twenty Minutes past Two 

o f  the Clock.
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The Council re-assembled after Lunch at Twenty Minutes past Two 
of the Clock, tht3 Honourable the President in the Chair.

T he H onourable the PEESIDENT: The House will proceed with the 
-detailed consideration of the Finance Bill.

Clause 2. The question is:
** That that clause do stand part of the Bill.’ *



The Honourable Mr . C. McW ATTEES: Sir, I rise to move the 
amendment which stands in my name:

“  That in sub-clause (1) of clause 2 of the Bill for the words ‘ one rupee * the words 
‘one rupee and four annas ’ be substituted.'*

Sir, the object of my amendment is simply to restore in the Bill the 
existing ralbe of salt duty. It is the rate which this House agreed to  
last year when it passed the Finance Bill. It is the rate which has been 
in force for the last nine years, with the exception of one year when it
was higher. It is the rate, and this is important, which was in force-
at tte time the reformed constitution was inaugurated, that is to say,- 
at the itime when we gave our promise that we should so shape our policy 
as to secure the reduction and eventual extinction of the provincial contri­
butions. We are asking the House now, by accepting this amendment, 
to enable us to redeem that promise, and in this year when we are able
for the first time to make a reduction we are asking the House to assist
us to make that reduction a substantial reduction, a real relief to provincial 
burdens.

For the amoumt involved is substantial. This change of four annas 
per maund in the salt duty means a recurring loss of 125 lakhs of. rupees. 
In the Budget year the loss will be 90 lakhs which is due to the fact that 
under our system of credit sales a certain amount of salt in Madras and 
in Bengal and to a smaller extent in Bombay will continue for six months 
to pay duty at the rate in force in the preceding year. The loss next 
year will itherefore be 90 lakhs. But the recurring loss will be 125 lakhs  ̂
and this is the figure which I must ask Honourable Members to keep in 
mind because clearly it is the amount of the recurring loss which affects 
the extent of the reduc t̂ion which we can make in the provincial contri­
butions— 125 lakhs of rupees a year, that is to say in five years' time you 
will have sacrificed over six crores of rupees, and this at a time when every 
province in India is crying for money; when schemes are being held back^ 
schemes which will benefit public heal/th, improve sanitation, purify the 
water supply, develop industries, stimulate agriculture and extend and 
improve education. Schemes for all these and other purposes of really 
national benefit are being held back for want of money. And we know" 
whalt the opinion of the provinces is. Only this morning we saw in the 
telegrams that a motion for adjournment was carried in the Madras Legis­
lative Council to emphasise the urgency of the remission of the provmciai 
contribution. An in/terpellation was also made in the Punjab Legislative 
Council . . . .

The H onourable M r. G. A. NATESAN : May I ask the Honourable 
Member to state again what has Happened in the Madras Legislative 
Council? . ♦

The H onourable Mr. A. C. McWATTEES: A motion for adjournment 
was moved by Sir James Simpson and that motion was carried without a 
division in the Madras Legislative Council. (Hear, hear). And it is not only 
a question of the material benefits which this money will confer. There is 
no doubt whatever that one of the causes which haVe operated most of 
all to retard constitutional progress has been everywhere the lack of funds.
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I now turn to the question of the burden which <this extra four annas 

imposes. The figure was quite correctly given this morning by my 
Honourable friend, Lala liam Saran Das. We know that the amount of 
-salt consumed per head in this counitry is roughly six seers per annum, 
and therefore the incidence per head of this extra four annas is not more 
than three-fifths of anna per head per annum. No one desires taxation 
which presses upon the poor, but I ask this House whether this can 
seriously be considered a great burden even upon the poorest tax-payer. 
And more than this, the whole of this benefit will certainly not reach the 
tax-payer. In the case of a reduction so small as this, it is certain that 
a considerable proportion will be taken by the middleman. Therefore, 
while we have the certainty if this amenalment is not accepted that we shall 
iose 125 lakhs of recurring revenue, the resultant relief to the tax-payer 
will be small. I can assure the House without any hesitation that we 
flhall simply be sacrificing the substance for the shadow. The House has 
now an opportunity of enabling this important matter to be reconsidered, 
^nd I trust that it will accept my amendment.

The Honourable Mr. V. RAMADAS PANTULU : Sir, I have no doubt, 
the House is aware of the fact that the Assembly by a clear majority of 
61 to 56 voted for the reduction of the salt tax from one rupee four annas 
TO one rupee. I would earnestly appeal to this House not to upset that 
decision but to accept it as the decision of the representatives of the 
people. The Assembly, you are aware. Sir, is the body which is primarily 
responsible for the taxation, and the Bill then comes to us {An Honourable 
Member: “  No, no, we are equally responsible.'') But we are not voting 
on the grants, we are not considering the Budget in detail— and therefore 
T would reque^ this House not to upset the decision of the Assembly. 
Apart from that, Sir, I would state briefly my reasons for not putting it 
back at Es. 1-4-0. First of all, salt is a commodity on which no tax ought 
to be levied. It is not merely the dictum of Professor Fawcett that a 
man's right to use salt is as much his right as his right to breathe air or to 
drink water. Nearer home in 1923 Sir Charles Innes speaking on the budget 
said that the salt tax was theoretically a bad tax and in 1890, Sir John 
Oorst said in the House of Commons “  that the tax on salt was no doubt 
a tax which ought to be removed and would be removed as soon as it is 
financially possible to do so.”  Every Indian publicist of any note has been 
struggling to get this tax reduced from time to time. The late lamented 
Professor Gokhale made a heroic effort to get it reduced from Es. 2-8-0 
and we know. Sir, that since 1907 to 1914-IS it remained at Ee. 1. In 
1914-15 it was raised to Es. 1-4-0 on account of the exigencies of the war 
and now we are in the year of grace 1925. We have got over many diffi­
culties created by the war and 1 respectfully ask the House to go back to 
the Ee. 1 rate which prevailed up to 1914-15. The main argument that 
was adduced by publicists on former occasions was that the consumption 
of salt always went down with the increase in the duty and with the ‘ 
decrease in the consuiTiption of salt disease and’ the death rate increased. 
Therefore the poor in this country wanted salt at a very much reduced 
duty. That argument, Sir, bears repetition till the heart of the British 
Financier melts. I would only quote a few figures to this House and I 
respectfully beg the attention of this House to those few figures. In the 
year 1902 when the salt tax stood at Es. 2-8-0 a maund the consumption 
was 3*2 crores of maunds. In the years 1903-04 when the salt tax was 
reduced to Es. 2 consumption rose to 3*82 crores, in 1903 (that is, by 80
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lakhs of maunds) and to 3 97 crores in the next year 1904 (that is by 
9d lakhs)- In 1906 when the tax was further reduced to Bs. 1-8-Q, the 
consumption rose to 4*11 crores of maunds. Between 1907-1915 when the 
salt tax was further reduced to Be. 1 the consumption grew from 4*27 to 
5*22 crores of maunds. Between 1916 and 1922 when the salt tax was 
again raised to Bs. 1-4-0 the consumption came down and ranged between 
4*41 and 5*1 crores of maunds. In 1914 with the salt tax at Be. 1 the 
consumption was 5*22 crores of maunds, while in 1921 with /the tax at 
Bs. 1-4-0 the consumption was 4*78 crores of maunds, although the popula­
tion” must have increased in these 7 years. Have not these figures a 
significance? Sir, it is said by the Financial Secretary that the increase 
of 4 annas or decrease of 4 annas would not make any material difference 
in the burden of the poor man. If that were so, may I ask why this 
decrease and increase in the consumption followed that unerring sequence 
of cause and effect when the increase or reduction was only 4 annas? I 
can roughly state the effect, from these figures, of increase by 4 annas 
has been to reduce consumption by f  crore or 75 lakhs of maunds and a 
decrease by 4 annas has increased the consumption by f  crore or 75 lakhs 
of maunds. Therefore, if it is such an insignificant thing, why did it 
decrease? Is there no significance in this? 'Therefore it is not as if it is 
very insignificant. Sir, it is said that 4 annas a maund works out to 
nearly a little more than a pice per seer and* the average consumption of 
salt in this country of an individual is 6 seers, and t̂herefore it will be 
f  anna at the most for eâ *h man, and therefore it would not be a burden.
I beg to submit that it is entirely a wrong view to take of the matter. The 
average of 6 seers is misleading. In my province it is at least double 
that. I think in the year 1882 Lord Cromer made certain calculations and 
found !that the consumption varied very widely in various provinces. In 
my province the people take Kanji and other kinds of things which require 
salt, and the consumption is 12 seers. If you take that figure and if there 
are 4 or 5 members in a family and there is only one earning member, 
then he has got to pay for all the salt required by the family. It has been 
estimated by statisticians that a man on the average has got to pay 4 days' 
wages for a year's salt. And if in a family of 5 or 6 there is only one 
earning member he will have to pay one month's wages to get salt for 
the whole year. Therefore the question to b’e looked at economically and 
financially is, what has he got to pay on the whole with reference to his 
earning capacity as a whole? That is the question to be looked at. 
Viewed from that aspect, there is not the slightest doubt that an increase - 
of 4 annas a maund has been too heavy a burden to bear and therefore 
there was certainly a decreased consumption of salt. That is the position. 
Therefore this jugglery of simply working out at 1 pice or 6 pice per seer 
really does not solve this problem.

The H onourable Mr. LALUBHAI SAM ALDAS : May I know the basis 
on which the Honourable Member has based his calculations?

The H onourable Mr. V. BAMADAS PANIULU : I have read the book 
which gives the cost of salt in various T>arts <A the world. In India it is 4 
days, France half a day, Germany 1 day. If my friend wants the book, 
I will send it to his house. Therefore, Sir, it is not correct to say that 
because it is 4 annas a maund it works out to a trifle and the burden is not 
felt by the tax-payer. ^ e n , Sir, even with regard to these 4 annas, when 
it is worked out in retail, the consumer has got to pay much more in the 
bargain. When there was an increase in the salt tax in 1922, the retail 
price of salt reached Bs. 3/4 in Madras, Bs. 3/8 in Bombay, Ks. 4 in Bengal,
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Rs. 4/5 in Assam and Es. 5/4 in Burma. Therefore, when it comes to the 
retail price and the actual cost that the consumer has got to pay, the burden  ̂
is much more than what is calculated at the rate of 4 annas a maund.

. Then, let us see whether this tax is justifiable on its merits. It is 
estimated that the cost of manufacturing a maund of salt is anything; 
between 1̂  annas and 2 annas. Then, why should we levy a tax of Bs. 1/4,. 
which is really a thousand per cent, and sometimes it is levied at Bs. 2/8 
which is two thousand per cent.? What justification is there to raise the 
tax to that extent? Even under this system of monopoly, the necessarj 
amount of salt for the consumption of the people of India is not produced 
here. A very large quantity is imported from foreign countries like Liverpool 
and other places, and facilities are not given to private manufacturers to 
manufacture the salt required for the consumption of the people of this 
country. I know somewhat to my cost that in Madras in 1921-22 we sent 
622 lakhs of maunds to Bengal, in 1922-23 we sent 397 lakhs and in 1923-̂  
24 we sent nothing at all. The Madras Government, when giving reasons for 
the diminution in the export of salt to Bengal, have put it down to the 
larger import of salt among 'other reasons. Therefore, I submit that thiŝ  
policy of levying a heavy tax under the system of monopoly, preventing 
private enterprise, and imparting large quantities of foreign salt and thus 
adversely affecting the health and the happiness' of the people of India, who 
are unable to consume the necessary amount of salt at this enhanced 
duty, is not justified. I am confident that if the duty is put back at Re. 1 
there  ̂will be a considerable increase in the consumption of salt and the 
revenue w’ill not suffer very much. Therefore, I would appeal to the Honour­
able the Finance Secretary to realise fully the correct financial principle o f  
realising an expanding revenue by encouraging larger consumption by a 
system of diminished scale of duties.

I will only say just one word more, Sir. I want some relief to be given to- 
the poor, but it is said that 90 lakhs will be lost to the Government of India 
by ,this reduction this year and a crore and a quarter from next year onwards. 
Therefore it cannot be done, and the threat is unless you vote the salt tax 
provincial contributions will liave to go. I submit it is hardly a fair argu  ̂
ment to advance; both things must be judged on their merits. (The Honour- 
ahle Sir Basil Blackett: It is not a threat, Sir, it is a fact I know the

. figures are a fact, I know that; but wHat I mean is to say that if you vote* 
down the salt tax provincial contributions will have to go is not a statement 
which ought to be made. The Government must decide on the respective* 
merits of these two things in the best way they choose to do. It is not 
for us to do that but we can point out that in the Budget as presented ta 
the Assembly and the House we find there are various sources from which 
provincial contributions can be paid without enhancing the salt tax. There 
is enough money, as I have already pointed out, in the provision under 
debt redemption. There is a large amount under Railways of 90 lakhs 
which is unjustifiable. There is the promised diminution of expenditure of 
a crore and 82 lakhs under military, and similarly some sums in other items 
discussed in the Assembly which it is unnecessary for me to go into now. 
I find there is enough money to pay for 'provincial contributions without 
touching the salt tax; and if you cannot do it, it is fo» you to find ways 
and means. It is not for you to tell us either leave the provincial contribu­
tions alone or tax ihe poor man's salt. I do not think the alternative is a
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reasonable one. And this threat of provincial contribirt.ions'tia& been held 
cnit both in the Assembly and herie, and I hope that Honourable Members- 
in voting upon this question vv̂ ill look at the question of the salt tax on its 
own merits and how it will affect the poor man and not be guided by other 
considerations. Other considerations can take care of themselves. When 
that; is carried the advieers of the Government will know what to do. It is 
nob our duty to frame Budgets. It is for the Government to frame Budgets. 
(The Honourable Sir Basil Blackett : “  And for you to spoil them.^’) I 
have already told you ŵ e have no responsibility in the matter and I find to­
day that the maxim of redress of grievances before voting of supplies has: 
also not been followed in this House. Therefore I would humbly appeal to 
this House not to go by other considerations but to take the figures' I have 
given you, that whenever there is a diminution or increase in the salt tax 
there is a corresponding increase or diminution in the consumption of salt; 
and the best medical opinion quoted by Mr. Gokhale showed that with a 
diminution in the consumption of salt there has alŵ ays been an increase 
in disease, and the death rate. Medical opinion says at least 20 pounds of 
salt is necessary for a man to be healthy and comfortable. And besides the 
salt required for man, in my part of the country salt is used for cattle by 
agriculturists. Therefore I ŵ ould ask you to vote against, the enhancement 
of the .salt tax and. adopt the Bill as amended by the Assembly.

The Honourable Mr. G. A. NATESAN (Madras: Nominated Non­
official) : Sir, I confess that I was a little out of temper this morning at 
some of the remarks of my Honourable friend Mr. Ramadas Pantulu; 
but I must confess equally frankly that I am somewhat amused at his- 
aittitude. My Honourahle friend is a Swarajist. He comes hom the people 
and he comes here to plead for the people, and I am surprised that even 
after the announcement of the Honourable Mr. McWatters (and I requested 
him to repeat it once more) that in the Madras Legislative Council a motion 
against the reduction has been adopted unanimously, th*it he should 
still persist in his course. I would ask my Honourable friend Mr. 
McWatters tto state it again, and I hope my Honourable friend Mr. Eamadas 
will then put his notes in his pocket and vote for this amendment which 
I think is a very just one. One of my own grievances, which ŵa.s justly 
the grievance of my Honourable friend this morning lalso, was that the 
reforms are not advancing because provincial autonomy has not been given. 
But here we have the information given to us authoritatively by the 
representative of my province that tlfiey are keen about having provincial 
contributions the absence of remission of which has very greai ly obstructed 
the path of the nation-building departments in the past and which. is 
greatly hampering it now and is likely to obstruct it still further if the 
present financial situation were continued. I must say, Sir, that I am 
amused at the attitude of the Honourable Mr. Ramadas. I am hoping 
thai- at least when the voting comes he will not press his views.

Last year when the Budget was presented to us, I was one Ol those who 
complained bitterly that the salt tax was not reduced to Rs. 1-4 a maund 
and the provincial contributions were not remitted. This year the Finance 
Minister has done exactly what was ŵ anted by the people not only here 
but elsewhere; and I very gladly give him the support which I think he is 
entitled to. My Honourable friend, Mr. Ramadas, referred to something 
which took place elsewhere. Let me repeat for his information again what 
actually happened. I have satisfied myself after looking at the agenda 
paper of the Legislative Assembly that the Honourable Mcmlu'T' there who«

‘  INBlAN^FlW ANt^BHiL.



[Mr. G. A. Nateaan.]
moved for the reduction of the salt.tax from Rs. 1-4 to Es. 1 had another 
amendment to put a higher duty on imported salt to counterbalance the 
reduction; land it was his object, as he himself declared not cnly there but 
•elsewhere, that we should get a remission of this provincial contribution 
at any cost; and the Honou;rable Member who moved this unfortimat© 
amendment that has caused all this trouble' was careful to state, not 
once, not twice, but many times that he was one of those who were keen 
on provincial remission. If we now interfere with this the surplus of 
Es. crores will have to be lessened; and in the usual course according 
to the Devolution Eules the province of Madras— speak for that province 
only—would get a reduced share, instead of getting the 126 lakhs that ^ e  
will now get.

Now, Sir, this is not a question of politics; it is not a question of 
economics even. As a humble business man I would ask n;y Honourable 
friend, Mr. Eamadas and others who are likely to take his view, to consider 
this as a plain business proposition. And here I may state at once that 
when I talk of Madras it appUes' to all provinces which have been oppressed, 
which are being oppressed and perhaps will continue to be oppressed tifl 
the Honourable Finance Membeir removes these provincial contributions 
altogether. Here is a proposal made by the Finance Minister during the 
course of the Finance Bill to give Madras 125 lakhs; and my Honourable 
friend, Mr. Eamadas says: “ No; reduce salt duty by four annas per 
maund.*' What would that lead to? It would result’in a reduction of the 
total remission by 90 lakhs and alternately by 125 lakhs which probably 
would be distributed among all the provinces and the loss to my province 
will be at least 60 laldis. I have taken some pains to work out the figures 
and I take it even after making all allowances for grievances about reserved 
and non-reserved, though I think there is a proper time and a proper place 
for making fair use of these arguments—making these allowances, I say, 
that there will be a difference of at least 60 lakhs. Here you have the repre­
sentative of the Madras Presidency preventing the presidency from getting 
this 125 lakhs for this alleged increase of salt duty by four annas. Even 
granting that a great deal of this 125 lakhs is not to be used as he wants, 
I would ask my Honourable friend, Mr. Eamadas and others to remember 
that Trhe amount which will be available for some good purj)oses would be 
considerably more than 50 lakhs. He knows full well as I know and as 
every body else who comes from my province knows, that not only have 
new schools not been started, but some institutions have had to be closed.' 
Many institutions which had branches which were doing useful work were 
denied grants by Government; there are still schools and institutions in 
the Madras Presidency which have been denied building grants. There are 
still villages without schools, there are still villages, many important 
villages with a considerable number of inhabitants, which have no hospitals. 
There is the Irrigation Department being constantly reminded of its 
ordinary obligations to the ryot and the landlord. There are many things, 
sanitary, educational, medical and otherwise which have not had funds. 
Now, will any one who really feels for the people of this country commit 
this very unfortunate, this very lamentable mistake of refusing 125 lakhs 
and be content with only 50 lakhs which will be distributed? I cannot for 
a moment ,think of this, and J  may state that it is not after the receipt 
of this telegram, the announcement of which has been made, but ever 
.since the budget statement has been presented here and elsewhere, I havcî
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6een persuading my friends from Madras not to make this mistake, and 
I deeply regret thiat in the Assembly, owing to some misconception of what 
the implication of this voting would be, this mistake has been made. I now 

look forward to the fact that,— apart from the fact that this House will, 
as I am sure, stand by this,—^when this Bill goes back to the other House, 
iihose Members who have realised the implications of this, will set this 
right, and thus relieve not only Madras but other provinces as well, as they 
have for too long borne this unfortunate burden, and enable them to pursue 
the task which I think under the reformed Government we aie entitled to 
pursue. It is well known, Sir, that most of the Ministers in the provinces 
have complained that among the many causes which have contributed, 
bamng in some cases, to the failure of dyarchy, or in other cases where 
they have not been able to work it happily, the chief obstacle among other 
things has been the want of finances, and if my triend Mr. Eamadas, who 
represents Madras, land other Members who are elected, new take upon 
themselves the responsibility, despite the news given to û  ̂ despite the 
warning that the Madras Legislative Council as a body objects to this. I 
really should be surprised at the end of this debate he should still persist 
in his view.

May I also point out that a reference was made to the late Mr. Gokhale. 
There is no more honoured name in Indian politics than that of Mr. Gokhale, 
:and he had more than once said that he would be quite content if the 
<luty on salt was fixed at Rs. 1-4-0. May I also remind the House 
that Rs. 1-4-0 per maund was the basis of the Meston Settlement. We 
are now anxious to re-open the whole question, and so why should you add 
to our difficulties.

I shall give the House one more warning from experience which I have 
had as a non-official associated with certain administrative bodies. Only, 
the other day the Finance Minister to the Government of Madras said that 
he had a deficit of 88 lakhs. This contribution of 125 lakhs enables him 
not only to cover the deficit, and I know as I  have read in newspapers, 
that out of the surplus which he will have he has budgeted alre^y for 
education, sanitation and for many other nation-building departments, 
and so I consider it is not only a mistake but a great crime now to ask  ̂
him to go back on his Budget and deprive these institutions of the money 
which we are going to get. Of course, there is many a slip between the 
•cup and the lip. But let me remind Honourable.Members, it is entirely 
the result of an acciden/t, and it is not due to the deliberate action of any 
individual or individuals who, representing the people and pleading for the 
people, should be inflicting a very disastrous result on the province which 
they are representing here. May I also point out that if 125 lakhs is not 
given to them, what happens invariably is that in the Legislative Council in 
a province somebody gets up and proposes a retrenchment, and I say* to my 
sorrow that .̂he result of the retrenchment committee has always been 
that the poor have been thrown out of their jobs. The retrenchment 
committees cannot touch the high officials, they cannot touch the Civil 
Service; they are hardly able to come down even to the clerks who draw 
Us. 100 or Rs. 150, some of whom are able to go round and canvas people. 
Invariably this retrenchment has resulted in many cases of actual proposals 
for reduction in some small clerks or peons being thrown out. Now, I ask 
my Honourable friend Mr. Ramadas and others to take the situation like 
this. If you are not able to give them this grant and their reply is that 
they must cut their coat according to their cloth, the inevitable result will 
be that they will be compelled to have retrenchment and the retrenchment
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gt?nerally is visited on the poorest of the poor, the peons and the clerks- 
Ib this a happy state of things—a consummation which the people wha 
are pleading for the poor would like? Sir, I do not wish to take the time 
of 'the House. Nobody dislikes the salt tax as much as I do. I have 
S a id  so not once, not twice, but several times, and I have said so loudly. 
But notwithstanding the fact that the Demands have been voted, and 
when a small thing like 4 annas is likely to affect very seriously the 
prosperous and perhaps the useful career not only of the province to which 
T belong bî t of other provinces as well, where the relief will be very greatly 
apprecia»ted, I feel that I shall be wanting in my duty if I do not support 
the amendment just moved. It seems to me that there is only one path 
open to us and it is clearly the path of duty, the path of honour and the 
path of dignity also.

*Thb Honourable Mr. YAMIN KHAN (United Provinces West: 
Muhammadan): Sir, it is very easy to apply theories to facts which do 
not exist. My Honourable friend Mr. Kamadas has tried his best to 
apply his theories without studying the actual life of the poor people. I 
daresay he has been very honest in his endeavours but he has been ignoring 
a grea;t deal which he ought to have studied before speaking on the lines 
on which he has spoken. We all know how a poor man purchases his 
daily necessities of life. A poor man goes into the market; he pays up 
only a pice and he purchases pepper, salt and all kinds of things for one 
pice in the day. But he does not care whether he gets correct weight 
or whether the weight is less than what he is actually entitled to get. 
The whole profit goes into the pockets of the middleman, the dealer who 
deals with these retail shops. When my friend says and calculates his 
figures by saying it would be something like 6 seers in the whole year and 
that ̂  it would' cost a poor man say &bout three annas and a whole family 
about twelve annas and then when he goes on calculating on this basis for 
his grand-children also, I think he is absolutely forgetting that this will never 
happen. Whether the salt duty remains at one rupee or whether it remains 
at Es. 1-4, it will make no difference to the actual consumer. If my friend 
it, very anxious to put the four annas into the pockets of the middleman, 
v.ell he should vote for it-, and the whole Council should be willing to vote 
with him if they also see their way to benefiting the middleman. He is 
fighting for'the consumer. When the consumer will not benefit, then it 
is ridiculous to take away the great relief which this little increase is 
bringing to the provinces. The money would be much better utilised in 
the provinces for giving relief towards education, sanitation and other 
improvements in the provinces. But my friend’s idea and his whole point 
is to ignore what this duty will bring towards improvement in the provinces 
but simply to talk just on the popular lines and to appeal to the galler\̂  
that only the poor man is going to suffer and do not trouble him more. 
This is the constant view, this is the constant thing, which we hear from 
certain popular factions, without giving a minute's thought to the real 
facts and to the thing that they are talking about. If this House really 

intends to benefit the poor man and is desirous of curtailing 
Bs. 90 lakhs from the provinces, let it so plainly and frankly. 

It is a petty relief which will neither be felt by the poor man nor will 
it bring him any substantial relief in his finances. If my Honourable 
friend wants to sweep away the whole of the surplus of 3 crores let him 
move an amendment that instead of its being one rupee, the salt duty

*Ŝ pdech not corrected by the Hononrable Member.
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ŝhould be removed altogether, and that will (take away the 3 croreB
Altogether. That would have given a little bit of relief to the poor man. 
But I find that my friend is not very anxious to move such an amend­
ment, which might bring some relief to the poor man and take away a 
^greater relief from the provinces. This is a petty relief. 4 annas on one
maund, even if he calculates in the way he does, would come to about
kss than half a pice per seer. I doubt the figure quoted by the Honour^ 
able Mt. McWatters that six seers are consumed by one person. That 
may be when you take into account cattle and salt for other purposes. But 
one man certainly doe? not consume so much as six seers. It may be 
consumption per head including cattle. May I ask my Honourable friend, 
how many poor people keep cattle or horses or such other kind of animals 
for which salt is mostly needed? The poor man and his family consume 
a very little amount of salt. These figures that he has worked out will 
never apply ito the poor man or the labourer. Mostly they fall on the 
agriculturists. As has been pointed out by my Honourable friend Nawab 
Sir Umar Hayat Khan, if the agriculturists do not pay in this shape, 
they will have to pay an indirect tax in 6ther shapes, which will be felt 
more acutely rather .than this indirect tax. As I have explained, this 
will bring no relief to the poor man and the whole of ithe money will go 
into the pockets of the middleman. I think, Sir, that the amendment 
moved by the Honourable Mr. McWatters should be supported by the 
whole House, and with these few words I give my hearty support to it.

The Honourable Mr E. P. KAKANDIKAB (Bombay: Non-Muham­
madan) : Sir, I rise to oppose the amendment .to enhance the duty from one 
rupee to Ks. 1-4-0. It is not surprising that the Honourable Members of 
this House should speak in such a patronising tone about the poor of 
the country and describe to themselves the figure of the poor man and 
the conditions that apply to him. They also make arithmetical calculations 
about him and say that four annas per maund will only mean half a pice 
of tax on .the poor man and that ought not to matter much. It is con­
sistent with the dignity of <this House and generally the tone that is 
adopted towards questions affecting the poor. It is only surprising that 
the tone is not a little higher than that. Why not in more audible terms 
convict those who like myself and my Honourable friend, Mr. Kamadas, 
are in favour of reducing the salt duty from Ks. 1-4-0 to Ke. 1. For the 
information of this Honourable House, Sir, I will say this much that 
those who advocate a reduction in salt duty are in better company and 
are not joking. They have sho\yn by instance after instance that in the 
case of the salt, duty, which is the only reserve for Government in any 
difficulty and which every living soul in India has to pay, the greatest 
care is needed in fixing the rate of taxation on a commodity which every 
living soul needs. Ever since 1888—I will not carry the House back before 
that—from 1888 to 1903 the duty was Es. 2-8-0. In 1903 it was reduced 
to Es. 2. Would it be advanced in argument that those who went in for 
a reduction of annas eight were unmindful of the relief that would be 
afforded to agriculturists and labourers and were playing with the House 
in which they,were fighting like anything? Take another case. Two years 
after in 1905 the tax was reduced to Es. 1-8-0. Again the same argument 
about a pice or half a pice—what does it matter to those people who wanted 
reduction in the tax? Take another instance. Within about two years, 
in 1907, the tax was reduced to one rupee. And the same argument would 
apply that those who advocated it were joking with the Council merely 
for the purpose of elocution and cheap popularity. Then for eight long 
7ears the tax continued at one rupee. It is only under sheer stress of
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circumBtances that the tax can be mcreased. I  cannot yield to the pro­
position that because it inflicts about three-fifth of an anna more on the- 
poor man therefore it is bearable. It is a most vicious doctrine that 
can Be raised by a House like this. In 1916 the tax was raised to 
Rs. 1-4-0 under stress of circumstances. If a difference of four annaa 
made nothing were Government joking with the people when they wanted 
to have a large amount knowing that everybody would pay it? krefuse 
to believe the proposition urged that the news of the reduction of the salt 
duty does not reach the farthest comer in the land and that it is not known 
to the agriculturist and the labourer that the salt tax has been reduced? 
Do you believe that when any seditious writing is proclaimed it reaches 
the farthest end of the land? It would be idle to suggest that directly 
this House passes a Resolution that the tax be reduced from Rs. 1-4-0 
to one rupee, the consumer may not know it and that the middlemen 
will pocket it and not exitend what is due to the consumer. I really find 
that four annas in a maund means 125 lakhs altogether, I am speaking 
under correction, and that is exactly the amount which was reserved last 
time for the increase in the pay of those in whose favour recommendations 
were launched by the Lee Commission. {A Voice: ** That is not in the 
Central Government. It is in all provinces.*') I am not going to refute 
the arguments of the other side. I am trying to place my own views 
because this matter has two sides. You find a divergence between the 
two Houses, one speaking for the poor people and the other also speaking 
in the interest of the poor people. That is the difference. I asked in 
September last this House to consider from whose pocket the 125 lakhs 
that were needed for the purpose of meeting the demands made by the 
Lee Commission recommendations, recommendations which have come to 
be properly designated, some people may not like the expression, the Lee 
loot were to be paid. How is that going to be made up if this tax of 
four annas is not added on now.

The Honourable Sir BASIL BLACKETT: It is a charge on Provincial 
Governments mainly.

The Honourable Mr. R. P. KARANDIKAR: I am glad that the 
Honourable Sir Basil Blackett has referred to this. Coming from Bombay,, 
if I do not voice this sentiment here, I should have been taxed as coming 
from a locality which has not got any concession wharfcsoever and was 
smarting under that sense, while other presidencies have got something.

The Honourable Mr. LALUBHAI SAMALDAS: We have got 22 
lakhs.

The Honourable Mr. R. P. KARANDIKAR: I know that Bombay 
has got 22 lakhs. It is because of that that I warn my Honourable friends 
from Bombay not to be hoodwinked. 22 lakhs have been assigned to 
Bombay. That exactly represents tlie portion that would fall upon the 
Bombay Government in respect of the increment that is due to officers 
concerned who may get an increase in pay under the Lee Commission 
recommendations. The Bombay Government would say that this is the 
business of the Central Government and the Secretary of State to pay 
these high paid officers and whv should we be taxed to the extent of 
22 lakhs? ^

The Honourable Sir BASIL BLACKETT: May I ask where that figure 
comes from? It disagrees with anything that I have got.
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The Honoubablb Mr. E. P. KABANDIKAE : I speak subject to*
correction. I am quite open to correction. Instead of asking me a ques­
tion it would be better if the Government Benches were to supply me with 
information.

The Honourable Sir BASIL BLACKETT: I gave those figures last 
September.

The Honourable Mr. K. P. KAEANDIKAR: However, what
I would point out to my learned friend Mr. Natesan........................ (The
Honourable Mr. G. A. Natesan: I do noi, think he is far wrong witk
that figure ’ '.) Very well, /then assuming for a moment that I am 
wrong in the figures that I have given, my position is this, that the
Local Government cannot be taxed for any increase in pay of officers’
regarding whom recommendations have been made by the Lee Conmiission, 
Consequently, it behoves this Central Government to go to their rescue 
and to give the Bombay Government what perhaps they want and what 
ihey deserve. But whether that is so or niot, I would ask this House to 
consider and not be led away by the theory that it is only an infinitesimal 
portion of the budget of a poor man that ia being attacked and that the-
poor man ultimately does not feel it. I will jus-t quote figures whicli
perhaps were wanted by the Honourable Mr. Lalubhai Samaldas when my 
friend Mr. Eamadas spoke about the incidence of taxation. Those figures 
Honourable Members will find at pages 170-171 of the Imperial Legislative 
Council proceedings dated 27th March, 1908, where the incidence of taxation 
and the annual income per head of the various nations are grouped together. 
India is also mentioned. For instance, France where the income was calcu­
lated at £25 has only half a day’s income devoted to salt; Germany £18, 
one day 6 income; Italy £12, four days’ income; Austria £16, a day and 3. 
half's income; the Netherlands £26, half a day’s income. And what of 
India? The Member who was quoting these figures quoted the authority 
®f no less a person than Lord Curzon, regarding whose health to-day we are 
all anxious. Well, I am sorry here to make any remarks about that great 
soul who is so often quoted. In India £2 per head annually.

The Honourable Sir BASIL BLACKETT: That was 20 years ago.
The Honourable Mr. B. P. KAEANDIKAE: Quite so. The value o f 

the rupee has increased and expenditure has also increased proportioinately. 
£2 per annum. Those are not my figures; they were quoted in the Imperial 
Legislative Council, quoted from Lord Curzon s estimate. And then in 
spite of such a low figure of income the consumer had two days’ income 
devoted 'to thisi salt duty. Now, jxmt look at that. That is the figure 
which you will find at pages 170-171 of the proceedings of the year 1908. 
And people have been striving to bring down the salt tax to the lowest 
possible level. Why, because it may stand in need. What is the dire 
necessity now to bring it up to one rupee four annas when the other House 
has decided, rightly or wrongly, to lower it to one rupee. While speakings 
with reference ifco this question in the other House my Honourable friend 
Mr. Natesan said that they had shouted very loud in respect of the salt 
tax; but I never heard a louder voice than what I heard this momingf* 
Even now I say I cannot expect him to speak much louder than what he 
kas done. He is loud in his denunciation, but why is he not pualhing on' 
bis denunciation to the logical end if the siituafcion is improved by what 
eonsiders to be the right course?
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T h e  H o n o u r a b l e  Mr. (3. A. NATESAN: May I expladn? I have said
three las(b year in ihe course of my budget speecsh-—I read it this
moming—it wae three tilmes—that it should be reduced to Bs. 1/4. it  
lias been so reduced, and I am quite content.

T h e  H o n o u r a b l e  M r . K. P. KAKANDIKAB: I am glad the Honourable
Mr. Natesan has got what he wanted. But the people are not satisfied. 
However, the position is this. The poiiot is, when any reduction of taxa­
tion is to be pushed forward, whether it is to be independently considered 
or relatively considered. I consider now that the attitude taken up by some 
friends is that they relatively consider it in opposition to the remi^ion 
of the provincial contribution®. This tantadising contribution last year also 
was in the way of some persions coming to the right conclusion for one 
whole year. But while their restraint was operating, another class of 
•expenditure was marching, and that was the recommendations of the Lee 
Commi.sisiion. While therefore last year these contributions have been 
continued for the purpose of making both ends meet and that was quite 
right,—^nobody complains— now it is said that the time hais come when, 
if the tax is not made Bs. 1/4, all the remissions of contributions will go. 
Honourable Members will please consider that it is not so much a question 
as between two Departmonts or two comforts or two convenienoe.s— for 
instance, sanitation and education on the one hand by meam of conces- 
‘.tions to the provinces as against the relief that is to go to the poor people 
by way of a reduction of the salt duty. This is in fact a contest between 
the higher pay which is given to gentlemen who are already in possession 
of large salaries and relief to the poor people, and that money is to be 
contributed by the poor people bearing this extra four annas. We have to 
visualize to ourselves these conditibns. It is urged that the contributions 
given by the provinces to the i jovemment of India eat away much of what 
would be otherwise left to the provinces for the purpose of improving 
sanitation and education. In order to remit these contributions poor people, 
who should be considered to be really the staying power of the country, 
have to pay a high taxation for their salt, rather than thait economies 
should be effected in the Budget. Now who are these poor people? My
Honourable friend over there said, who are these poor people? I ca»n
quote merely what was said some years ago. Lord Curzon in 1905, speak­
ing generally, said what is the tax which touches all classes down to the
humblest? And he answered, it is the salt tax. His Lordship observed 
further:

“  A n d  w h o are the  p eop le  o f  w h om  I  sp ea k ? T h e y  are  the p a tien t, hu m ble  m illion s  
to ilin g  at the  w ell and th e  p lou gh , k n ow in g  litt le  o f  th e  B u d g e t  but v e r y  p a in fu lly  
aw are o f  th e  narrow  m argin  b etw een  su fficiency  and in d igen ce . I t  is to  them  that m y 
h ea rt goes ou t.* ’

Will not the heart of Members here also go out to these people? They 
are the real backbone of our economic prosperity. They give us nearly 
20 million sterling per annum in land revenue alone, or about one-fourth of 
our entire receipts. But their taxation does not stop here. His Lordship 
was tol(J that among those thittigs that accounted for a heavy burden on the 
poor people could be safely classed the customs, stamps, railways— ŵho 
pay the third class railway fares? It was once said here that comparatively 
ihe third clasis fare is very very low. But remember the income of the 
man and then talk of the expenditure. What was the income of the man 
BO years ago and what is it now? Has it increased to Bs. 100? Is that 
the latest development? (An Honourable Member: In these
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men’s case, Honourable Members will remember that this House is 
to stretch out their hands in sympathy, at l6ast riot to withdraw from, 
them whait ha« been given to  them by their real representatives, popular 
representatives.

T h e  H o n o u r a b l e  M r . LALUBHAI SAM ALDAS; Are we not represen­
tatives ?

T h e  H o n o u r a b l e  M r . E. P. KAEANDIKAK: You are magnified
representatives.

T h e  H o n o u r a b l e  M*r . ,G. A. NATESAN : Whai are you here?
T h e  H o n o u r a b l e  M r .  R. P. KARANDIKAR: I am nobody here. I will 

proceed further. I will say this. When the franchise is increased from 
Rs. 48 annual â risessment on land, the qualifications of electors to other 
Houses, to Rs. 2,000 per lannum, for this House whom does thiis House 
represent? It represents all those who pay Rs. 2,000, the rich of the 
coimtry.

The H o n o u r a b l e  Mr. iG. A. NATESAN: Then you should become poor.

T h e  H o n o u r a b l e  Mr. R. P. KARANDIKAR: I am poor. By accident 
I am here. I have heard magnificent speeches made in fafvour of the poor 
people. As I said, it is an laccident that I am here. I watch these poor 
people and I hafve moved among these people and realised that the budget 
is the real budget that was put forth in those days. My submission is 
tha<t this House will be pleased to consider that it is ignoring the real 
situation when it is said that it is only a flimsy addition; imperceptible to 
the poor consumer because if that argument is pushed to the extreme, 
even if His Excellency the Viceroy is pleased to raise it to the utmost 
limit available, Rs. 3, what does it matter? It might come to Re. 0-1-6. 
That is nothing to us here, isitting as we do in this atmosphere. But I 
really think that this is a tax which should be avoided, even the smallest 
tax should be avoMed. I am certainly indebted to Sir Basil Blackett when 
in the other House he very lucidly pointed out the two functio(ns on such 
an occasion. I  really admire the lucidity with which the whole posiitiion 
was explained to the House and I wish every one of us to remember what 
the Honourable Sir Basil Blackett said:

“  The function of the House (he meant the other House)—in dealing with the
Budget was two-fold, namely, to vote for supplies and to vote for ways and means.
That was the constitutional position in the House of Commons. In the Commons, 
however, ways and means were voted first. The Finance Bill was passed first, and
after that, week by week, supplies were voted and were made the occasion for
criticism and a general review of policy.”
I wish that had been done. The situation must be explained. If the Bill 
was passed first and then supplies were voted, we will be in.. a position to 
say how much is necessary for what purpose. We are told that if we 
interfered in the smallest degree with Rs. 1-4-0, there would be great danger 
to all the contributions to the provinces. My friend the Honourable Mr. 
Natesan made a very pertinent inquiry while the Honourable Mr. Ramadas 
was arguing the matter and lie pointedly asked, having known it himself, 
in what way the Madras Council determined the question, as ff quoting an 
authority for the purpose of showing that if we interfered with this, there 
would be similar Resolutions passed by other local Councils. My contention 
is that there must be some limit. We cannot go on adding taxation after 
taxation. We cannot go on increasing the expenditure. There is a limit of
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taxation. If there is to be a reserve, let it appear as a reserve. You cannot: 
say that 4 annas has no value. I therefore appeal to this House not to be 
earried away by the exigencies of the situation created by the remission of 
provincial contributions and stick to the proposition. They may do it rela­
tively or they may do it independently of the reduction. Talking indepen­
dently, the reduction to Re. 1 must comjmend itself to this House. Talking, 
relatively, of course you have to choose between these two things—whether 
you will continue the present taxation on the poor people which is not 
likely to be reduced so long as the higher expenditure due to the ‘ ‘ Lee '' 
increments is there. I, for one, would appeal to you to let it stamd. at Re. 1 
at which it was between 1907 and 1916, when it had to be increased to 
Rs. 1/4 owing to the stress^of circumstances.

Before concluding, I should like to say that I shall gratefully acknow­
ledge the correction with reference to the figures if I have quoted them, 
wrongly. My argument, however, remains the same.

The Honourable Sir BASIL BLACKETT (Finance Member): Sir, I 
am quite ready to agree with the Honourable Mr. Karandikar that his argu­
ment is entirely independent of the correctness of his figures. I do not 
think, if I may use again his own words, that he was treating the House 
fairly in standing up here and posing as the representative of the poor man, 
or standing up here and founding arguments on figures 20 years old in regard 
to the relative weight per head of the salt tax in Italy, France and this 
country and so on. I am afraid that some of his figures,— t̂hough I do not 
know where he got them from,— do not bear scrutiny. The only figure that- 
I know of as to the cost of the Lee Commission’s recommendations to the 
Bombay Government, is the estimate that I gave in another place on the 
12th September last of the probable maximum cost in the first year. The 
figure for Bombay was 9*7 lakhs and not 22 lakhs as given by him. I 3o 
not know what the correct figure actually may be, but I should not think it 
can be much bigger than that, particularly having regard to the fact that 
it was based on 1«. 4d. exchange and the exchange now is Is. 6d. I do not 
think that the Honourable Member has any right to come here and pose 
as the representative of the poor man. Most of his argument was foimded 
on the point that if each time you reduce the salt tax you point out that it 
is so infinitesimal that it would hardly help the poor man, you would have- 
no good reason for reducing it. But he realised towards the end of his 
speech that you have to consider the thing in relation to other things. On* 
the occasions of the reduction of the salt tax to which he referred, the 
Government of India had a budget which showed a surplus and they were 
in a position to relieve taxation. The question was—what taxation should 
they relieve?. They decided to relieve the salt tax. This year we are in a 
position of having a surplus in the Central Government’s Budget but there 
is a large amount of provincial contributions still outstanding, and 1 have 
more than once expressed the view that you cannot strictly say you have 
a surplus till you have got rid of provincial contributions. Your choice is 
n6t between relieving one set of tax-payers and relieving another set of 
tax-payers. Your choice is and must be between reducing some item of' 
central taxation or giving relief to the Provinces. And be it remembered 
that the Government of India are strictly pledged to give priority to the- 
claim of the Provinces. It is therefore very germane to remember that the 
salt tax at Rs. 1/4 is at the same figure at which it stood at the time when*
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/the reforms were introduced. At Ke. 1 it is being lowered below the level iiu 
was at when the reforms' were introduced. So that you are definitely giving,, 
priority to the reduction of the salt tax over the reduction of the provincial 
contributions if you do that. The arg;ument was not quite the same last 
year because the tax was being reduced from a higher level to the level at 
which it stood when the reforms were introduced. This year the position 
is not the same.

As regards the claim to help the poor man by relieving him in the 
matter of the salt tax, I ask the Honourable Member and I ask this House 
how you are going to help the poor man most? You say he is in a state 
of very great poverty. I do not think anybody in this House is without 
great sympathy with the obvious poverty of masses of people in India. 
What is the reason? At any rate one of the big reasons for that poverty 
is the absence of education, the absence of sanitation, the absence of 
measures for combating such diseases as malaria and kala azar. How 
are you going to combat them without money and who is going to combat 
them? It is the Provincial Governments who will have to do that, and 
surely far and away the best way in which you can relieve poverty and 
assist the next generation of Indians to escape some of the poverty is to 
give them opportunities for a better life by spending money in giving 
those opportunities. I claim that it is tlje people who are supporting a 
slightly higher level of salt tax who are thmking most truly of the real 
interests of the poor m̂ n̂, not the people who come here and in the same, 
breath—this I am afraid applies to others besides my Honourable friend 
Mr. Karandikar—who argue thaii the salt tax is a thoroughly bad tax, a 
doctrine to which I refuse to subscribe, and that the import duty on im­
ported salt should be raised to Rs. 2. How do they manage to hold both 
views? If you raise the import duty to Es. 2, for a large number of 
people in Bengal you are putting up the price of salt very materially. 
You begin by almost doubling it. It would gradually come down as tho 
imports fell off; but of course arv receipts of the Government of India 
would fall off correspondingly as salt from elsewhere managed to get con* 
veyed to the remoter parts of Bengal and Assam; but it would always 
remain very much higher because the salt would have to be carried over 
great lengths of railway or by other means of transportation at very con­
siderable expense, and the proposal to increase the import duty on salt,, 
besides being one which you would have to consider and introduce with 
very great care after having prepared yourselves with a stock of indigenous 
salt with which to meet the needs of the market which is being cut off' 
from abroad, is one that would have to be examined with enormous 
care to see that you are not seriously endangering a large portion of Bengal 
in the matter of price of salt and whether you are not going contrary tO' 
all the laws of nature in trying to prop up unnecessarily an inferior indus­
try : because it is a question largely of the difficulties of making good
salt in the waters of Bengal and Orissa where good salt—and the same 
applies to Burma,—^where it is extremely difficult to make good salt owing 
to the climate and the muddiness of the water. I say that the House has 
really got to consider one point, and one point alone in this matter. 
This question has to be considered in its proper relation. Is it 
more to the interest of India to reduce the salt duty from Rs. 1-4 to Re. 1 
or to relieve provincial contributions? A good many figures have beeiv 
given in regard to various items which purport to prove that the consump­
tion of salt goes up with a lower tax. I have studied all the statistics I  
could get for the last thirty years, and I have found no evidence to prove
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iiiat assertion. There is quite clearly a tendency for a slow increase in
the consumption per head of salt in India. That is one thing you can
find from the statistics. The only other thing that you can deduce from
the statistics is that the traders in salt are clever enough always to get
wind of the fact that a rise or reduction in the rate of duty of salt is under
• consideration or is likely to be under consideration and they proceed to
increase their stocks just before the date on which the rise comes off or
to let their stocks run low if they think a fall is likely to take place. If
you take the figures for 1922-23, the average issues of salt for each month
are something under 4,000 maunds a month. In January 1923 the
issues were 5,400 maunds and in February they were 7,400; you have
over three months ’ issues in those two months; and the rate of duty went
up on March 1st. That is characteristic of what happens every time.
Beyond that, T have studied those statistics with the greatest care and
the only other conclusion, as I said, is that there is a regular tendency for
a slight increase in the consumption of salt per head for the last half-
.<jentury.

We come back to the point, that is the only point at issue; are we
to prefer reduction of salt duty to a reduction of the amount available for
the relief of the provinces? I d® not propose to spend time in arguing that,
that is the alternative. It has been suggested that we should not accept the
vote of the Assembly in regard to the provision for*'reduction or avoidance
of debt, but should ourselves raid the sinking fund in order to finance this
particular reduction of duty. I remember, Sir, that exactly the same
source has been earmarked for the reduction of the cotton excise duty.
Apart from the fact that the Government of India could not with
equanimity view a raid on the sinking fund in the present circumstances
without feeling that a very vital interest of India was being jeopardised
by any such action, the House must remember that that sum has been
voted by the Assembly and that the rest of the estimates have been voted
by the Assembly so far as they are votable, and they must take it, I am
afraid, from the Executive Government that this recurring loss of 125 lakhs
which is involved in the reduction of the salt duty from Rs. 1-4 to Re. 1 
can be met only from a recurring reduction in the amount available for the
relief of the provinces and that if the figure remains at Re. 1 it will be so
met. ’ *

The H onourable Colonel N awab Sir UMAR HAYAT KHAN : I move,
Sir, that the question be now put.

The H onourable the PRESIDENT: The question is that the question
be now put.

The motion was adopted.

T he H onourable the PRESIDENT: The original question was :

“  That clause 2 stand part of the Bill.’ *

Since which an amendment has been moved:

* “ That in sub-clause (1) of clause 2 for the words ‘ one-rupee’ the words * one
rupee and four annas ’ be substituted.”

The question is that that amendment be made.
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INBLkK fTKANCa KLL. m
The Council divided:

AYES-35.
Abbott, Mr. E. R.
Aftjab Ahmad Khan, Sahibzada. 
Akbar Khan, Major Nawab Muham 

mad.
Aman Ali, Khan Sahib.
Barua, Mr. C.
BeU, Mr. J. W. A.
Berthoud, Mr. E. H.
Chadwick. Mr. D. T.
Crerar, Mr. J.
Dawn, Mr. W. A. W. *
Dutt, Mr. P. C.
Froorn, Sir Arthur.
Harnam Singh, Raja Sir.
Khaparde, Mr. G. S.
Lalubhai Samaldas, Mr.
Ley, Mr. A. H.
MacW^itt, Major-General Sir Robert.

McWatters, Mr. A. C.
Misra, Pandit S. B.
Mitter, Mr. K. N.
Muhammad Habibullah, Sii.
Naidu, Mr. V. R.
Natesan, Mr. G. A. *
Patterson, Lieut.-Col. S. B. A.
Ram Saran Das, Mr.
Ray, Raja P. N.
Raza Ali, Mr.
Sarma, Sir Narasimha.
Singh, Mr. Charanjit.
Sinha, Mr. Sukhbir.
Tek Chand, Mr.
T̂ niar Hayat Khan, Col. Nawab Sir.. 
Wild, Mr. A. C.
Yamin Khan, Mr.
Zahir ud-3in, Mr.

NOES—4.
Ramadas Pantulu, Mr. V. 
Vedamurti Mr. S.

Ayyangar, Mr. K. V. R.
Karandikar, Mr. R. P.

The motion was adopted.
Clause 2, as amended, was added to the Bill.
Clauses 3, 4, 5, 6 and 7 were added to the Bill.
Schedule I was added to the Bill.
T he H onourable M r , V. EAMADAS PANTULU: Bit, I beg to move:
“ That in Schedule II to the Bill for the entries under the head ‘Postcards* the- 

following be substituted, namely :
‘ Single ... ... ... ... ... Quarter of an anna,

Replv ... ... ... ... ... Half an anna
I  am confining my amendment only to postcards— ^  not touching the 
cover—because I feel that the poor man is not hit by the postal 
envelope to the same extent as he is hit by the postcard. A cheap Dost- 
card is one of the few amenities of a poor man in this country. The House 
i& aware that imtil the year 1922 we had a quarter anna postage. The 
postal rate on postcards and covers was raised in that year. As a conse­
quence of that there is a diminished use of the postcard in this country. 
The postcard has of late becoming gradually and increasingly popular.
I  have got a few figures toshow  that every year there has been a steady 
increase in the use of the postcard. In the year 1916-17, 509,860,270 cards 
were used. In the next year 1917-18, 531,629,566 were used. So that 
there was an increase of 22 millions over the previous year. In 1918-19, 
665,131,610 were used, showing an increase of 84 millions again. In 
1919-20, the number of postcards used was 605,790,630, an increase of 
40 millions. In 1920-21 the number used was 630,401,432, an increase 
of 25 millions. In 1921-22, the number used was 648,470,932, an increase 
of 18 millions again. In 1922-28, when the rate was increased, it remained 
stationary at 648 millions notwithstanding the fact chat during 
a part of the year, the lower postage was in vogue and there must have 
been some increase in that part of the year. Therefore, Sir, to my mind, 
the conclusion is iiTesistible that as soon as the postal rate on the card 
was raised, people began to use it much less than before. It ceased to be 
increasingly popular as before. I think it is not right to deprive this  ̂
benefit -of a cheap postcard to the poor man. Therefore. I am in favour 
of a reduction, and I earnestly pppeal to this House to vote for the reduc­
tion.



[Mr. V. Bamadas Pantulu.]
In doing so, I shall only deal with ,three or four arguments which are 

generally advanced against the reduction. The first argument that is 
gelDerally advanced is that the postcard was introduced in the early 
eighties and during the last 40 years the price of every article of con­
sumption has gone up and is it not right to ask the man who uses the 
postcard to pay a little more, just as he is paying for the other articles of 
consumption? There is a very patent fallacy in this argument. It is true 
that the cost of living has gone up, but may I ask the Honourable Mem­
bers to say whether the earning capacity and the average income of every 
man in India has also increased proportionately? If that is not so, the
man must be considered to be poorer than he was 40 years ago. If you

; take the additional cost of living coupled with the fact that there has not 
\ been a proportionate increase in our income or our earning capacity, any 
I additional burden by way of taxation is bound to become more heavy.
I Therefore, I think this argument is a fallacious one. and economically an 

unsound one. There is nothing in it.
The second argimient that is advanced is that there is a 

. loud cry in the Postal ])epai?tment for enhancement of the pay 
( and pensions of the subordinate services, it is a crying evil, 
I - and where is the money to come from unless the .postage is 
j enhanced? This argument, Sir, requires some scrutiny. I am not sure 
I whether it is necessary to increase the postage in order to redress the
\ grievances of the subordinate staff. I have also heard the cry in many

quarters that this is a top-heavy department with a number of redundant
; supervising officers at the tojJ, and that i f  there is retrenchment at the 
i top, there can be strengthening fltTTHe bottom without taxing the general 
j consumer of the postcards. I do not know how far these facts are correct, 
i * They have not yet been investigated, and we are not told how far retrench­

ment at the top will-be available and how far it will go to ameliorate the 
condition of the subordinate staff. I have read a great deal of discussion 
in ,the newspapers about this matter and therefore I am not at present 
di^osed to place any reliance upon this argument until ways and means are 
found to retrench the top-heavy department and to strengthen the sub­
ordinate service.

The next argument that is advanced is tha,t the Post and Telegraph 
Department ought to be self-supporting and it will not do to ask the 
general tax-payer to pay a portion of the revenues derived from general 
taxation for the upkeep of the Postal Department. This again is an argu­
ment which requires a great deal of investigation. In the first place, the 
Postal Department discharges many other duties besides serving the purely 
postal needs of the people of this country. There are very many other 
services which are rendered by the Post Office to the general tax-payer. 
To quote only a few. The savings bank, cash certificates, postal insurance 
funds, Army mobilisation stores, collection of customs and duties discharg­
ed by the post offices in respect of Native States—these are not the legi­
timate functions of the Pos.tal Department. I know that an attempt has 
been made to commercialise the postal accounts, and as a result of that 
process I find that for the current year a sum of Ks. 24 lakhs has been 
credited for some of the services. It is further admitted that there is a 
possibility of credits being obtained imder various other heads. I am told 
that the accoimts at present given are not quite so satisfactory because 
the postal and the telegraph accounts are not separated, and under the 
head Of combined offices we really do not know what surplus there will
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;be under the Postal Department. I am told that we can get about Es. 6^ 
lakhs if accounts are properly made up. 1 am told that if accoimts are 
properly made up we will have a surplus of Es. 126 lakhs and not merely 
Es. 20 or 25 lakhs. Therefore these are matters which require further 
investigation and we have not got sufficient data to go by and cannot 
accept the argument about the general tax-payer being charged for these 
services. The Postal Department renders several services to various other 
departments of the adminisitration, and unless the accounts of the Postal 
Department and the Telegraph Department are commercialised to a proper 
degree and they are also separated and sufficient data are placed before 
the Council, we cannot accept that argument.

Finally, there is the argument that the postcard in India is about the 
cheapest and tha,t in England it is much more costly and so on. This kind 
of comparison is very misleading. I know that in England a single post- 
<jard costs a penny and a quarter, but various facilities are given when 
cards are purchased in numbers. 2 cards when purchased'at a time cost 
2|d 5 cards and 11 cards Is. One reply card costs 2Jd. 4 reply card* 
8Jd., and 11 reply cards 2s. Again cards in England do not appear to be 
so popular as letters, for in 1922-23* 475 million cards only were used as 
against 648 millions in India. But my main answer to this objection is 
this. It is a fallacious comparison. We must compare the capacity of the 
average Indian to pay for a higher postage with that of ithe Englishman to 
pay for his postage. An Englishman’s average income per day is 38d. 
I am told. I saw that in some statistics and I speak subject to correction 
by the Honourable the Finance Member. I believe in India the average 
daily income is estimated by official statistics at 3 annas per day. There­
fore by laying out the income of a day an Indian can purchase no more 
than 6 postcards at half an ,anna per card, while the income of a day of 
Bn Englishman can purchase no less than 30 postcards. Therefore the 
argument based on the postcard in India being cheaper than in England 
is misleading. It must be based on the capacity of the Indian to pay a 
higher postage. I think that it is one of those benefits which the poor 
man will appreciajte very greatly and the fact that the use of the postcard 
has gone down immediately the rate was doubled in 1922 is a certain 
indication that the amenities of the Post Office are lost to the poor man 
by the increased rate. I therefore appeal to this House to go back to 
the rate of 1922 and not to give weight to those arguments advanced by 
Government unless they are substantiated by bettef materials than we have 
at present in the accounts furnished by the Government. With these words 
I beg to propose my amendment.

The H onourable Mr. A. H. LEY (Secretary: Department of Indus­
tries and Labour): Sir, I imagine that .there are few people in this Council 
who will not sympathise with the idea imdeirlying my Honourable friend's 
motion, that is to say, to have as cheap postal rates as possible in this 
country. It is obviously in the interests of trade. It is ob^-iously in the 
interests of the poorest classes in this country, and I for one fully sym­
pathise with that idea. I always look upon the Post Office fis a civilising 
and educative influence, and obviously anything which can bring that 
pivilising and educative influence within the reach of the poorest classes 
must deserve serious consideration. But it is of course essential that the 
Post and Telegnaph Department must balance its accoimts and it is only 
on that strictly financial ground, that I need oppose my Honourable friend's 
:amendment. I So not quite imderstand what he said on the financial
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accounts'of the department. He complained, as far as I could understan»i 
him, that the accoimts were not complete or were not properly put forward. 
If I caught him correctly he made some reference to proper credits not 
being taken for services which the Post Office renders to other departments. 
He did not mention any particular instance in which that iiac happened. 
As far as I know that is not the case, generally speaking- 1 think I heard 
him say that we did not^ake credit for services rendered to the Customs 
Department, in the matter of customs revenue on parcels and so on. We 
do take credit for such services. I do assure the House therefore that 
there is nothing on that ground.

T he H onourable M r . V. RAMADAS PANTULU: What about Indian 
States ?

The Honourable Mr. A. H. L E Y : The position as regards Indian 
States is that there is a certain small loss on the running of the Post Office 
in the Indian States. It is a matter of a small amount, onj or two lakhs 
of rupees, and I think it is really a question of the political arrangement- 
wnth the Indian States as to w^hether the Post Office should or should not 
c^rry on the postal operations in those States. It is the policy of the 
Government of India, as far as possible, that they should run the Imperial 
Post Office in those States. It is quite true that there is’ a small loss 
there but it is just the same case as with the many unremunerative offices 
throughout the country. You cannot expect that ever\̂  office should pay 
its way always. There  ̂ must be-certain portions of the serv ice which are 
run at a loss ‘and other portions which are run at a profit. My point is 
this, that taking the department as a whole, the department must pay its 
way and the Council is very well aware that it does not quite pay its way 
at present. If it could pay its way sufficiently, I for one should be very 
gla(l to see the postal rates reduced- I come back now to what I said at 
first. I think it is far more important that the Post Office should be in a 
position to extend its operations as far as it possibly can, with the money 
at its command. It is certainly not right that the departnunt should be 
subsidised, that it should carry letters at the expense of the general tax­
payer. And what will hfî ppen* if that is done? I will first explain what the 
precise financial effect of my Honourable friend's amendment is. He wishes 
to reduce the price of postcards to a quarter of an anna and I understand he 
would leave the price of letters unchanged. The effect was explained in 
this Council last year. The actual effect of that financially, taking the 
number of postcards alone and allowing for 20 per cent, increase in traffic 
which would .result from reducing the rate, is that it would mean a loss 
of practically 60 lakhs of rupees. That was what was stated in this 
Council last year. I should like to add however that this ir> by no means 
the whole extent of the financial loss which will be involved, that is to say, 
if you leave the letter jrate unchanged at one anna. Because it wtII mean, 
and this is the experience of ever\̂  country in; the world, that if you have 
a difference between the letter and the postcard rate exceeding a very 
sm^ill.sum of not more than a half-pennv or half an ailna, there will be, 
aud must be, a very large diversion from' the letter to the postcard traffic! 
So that you have not only got to take into account the actual loss on the 
estimated numbers of postcards carried, taking the estimate* of the numbers 
carried in the last year of which 1 iiave got the figure, but you have alsô
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to add to that a sum which cannot be estimated and which could only 
be guessed at, to include the diversion from the letter to post-6ard’ traffic. 
That would bring the total loss which my Honourable friend’s amendment 
would involve to certainly a great deal more than 60 lakhs. It would 
certainly be three-quarters of a crore and possibly more than that. Well, 
now of course the Postal and Telegraph Department, as this Coimcil is 
perfectly well aware, is not able to afford that loss. And what will 't 
mean? If that were ca<rried into effect it would mean that the whole 
operations of the Department would be crippled for some years to come, 
because it w’ould be necessary—that would be forced on the Department— 
to effect every possible retrenchment in other ways in order to make that 
loss up. It would mean the wiping out of all the plans for extending the 
operations of this Department in other ways. The provisions, for instance, 
for extending postal facilities to rural areas, for which we are finding 
money this year and also did last year, would all have to go. A lajge 
number of post offices which are hardly paying at present or are nat paying 
at present would have to be closed down. There is no question whatever 
that that would be the immediate result of carrj îng this liesolution into 
effect.

There is one other point which my Honourable friend raised. He said 
‘.‘Well, why don’t you reduce the cost of this department?”  He called it a 
top-heavy department. I  am not prepared to agree with him in that. He 
gave us no figures to show why he thought it was a top-heavy department. 
You must remember that we are dealing with a very large organization, 
an organization which employs labour—I forget the exa<jt figures, but at 
any rate over one hundred thousand men. You have gOit to deal with 
that organization, a number of superior officers, amounting to 130 in all. 
That is a superior officer to nearly every thousand men; and it is* import­
ant and essential for the efficient administration of the Department that 
there should be adequate supervision by the superior officers. You have 
got a number of post offices scattered all over large distances right away 
from the main towns, and it is absolutely essential, I can assure this 
Council it is essential, that unless there is supervision in those post offices 
by the superior officers of the department, Superintendents of Post Offices 
and above, the loss which would be caused to the Post Office would be 
far greater than any saving you could effect by reducing the number of 
officers of the department. I do not want to refer to the arguments which 
were taken in another place on that subject, but I think that I shall have 
the support of this Coimcil as a whole in stating that as a general proposi­
tion it is absolutely essential in a scattered department like the Post Officc 
that you should have efficient supervision. I do not intend to press the 
argument that the value of money has fallen and the price of everything 
else has risen, and that there is no particular reason why the price of post­
cards should not rise in sympathy. That was an argument which my 
Honourable friend wants me to dismiss. I do not want to press it, because 
I entirely agree with him that if we could find the money to do what he 

. wants us to do, then that argument would disappear. We should like, as I 
started by saying, to have cheap postal rates, but it would be false economy 
to have rates which are so cheap that the department cannot work except at

V very considerable loss, and would consequently have to effect every possible 
measure of retrenchment and cut down its activities in every possible way 
in order to try and balance its budget. That is my principal argument, 
Sir, Even if the Post Office did ^ e c t  every possible economy, every
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possible retrenchment, they could not possibly hope within a period of some
V ears—I will not say within a period of some years— at any rate within a
certain period, to meet the very considerable deficit which my Honourable
friend’s motion would entail; and I do ask him very earnestly to consider
whether it is desirable to put the department into a position in which it
would have to curtail its activities in every direction. I would ask him
to consider that very seriously— and perhaps he might consider it advisable
to withdraw his amendment when he considers that point of view.

The H on o u k able  t h e  PRESIDENT: The question is :
“  That in Schedule II  to the Bill, for the entries under the head ‘ Postcairds ’ the

following be substituted, namely :
‘ Single ... ... Quarter of an anna,
Beply • • Half an anna

The motion was negatived.
Schedule II was added to the Bill.
Schedule III was added to the Bill.
Clause 1 was added to the Bill.
The Title and ĥe Preamble were added to the Bill.
T h e  H o n o u rable  M r . A. C. McWATTEKS (Finance Secretary): Sir, 1 

move: •
“  That the Bill, as passed by the Legislative Assembly and amended by the Council

of State, be passed.”
The Honourable Saiyid KAZA ALI (United Provinces East: Muham­

madan) : Sir, the action of the other House has placed Honourable Mem­
bers of this Council in such an awkward position that I feel I can ill- 
afford to cast a silent vote in favour of the passing of the Bill as it now
stands. After having very carefully listened to the speeches made by the
Honourable Members on my right, I was surprised to find that the argu­
ment in another place was not repeated that Sir Basil Blackett had held
up his sleeve crores of rupees. Had that argument been repeated, Sir,
I believe my Honourable friends would have succeeded in converting my
views to this extent that I would have joined 'them in making a close
search of the person of Sir Basil Blackett (Laughter). The fact that these
crores do not in all likelihood exist is further supported from the circum­
stance that the Finance Secretary, the Honourable Mr. McWatters, who
has twice performed a wonderful feat of memo^ by giving the whole
budget figures to the House without looking at a single note, did not make
any hint at the existence of these fabulous amounts. It may be that he
is in conspiracy with his chief. But if these sum^ had existed, as was
hinted, if I mistook not, by the Honourable Mr. Karandikar when he
said that it is for the Government Benches to find the money then I
believe (The Honourable Mr. R. P. Karandikar: “ I never said that.*')
I am glad that my Honourable friend did not say that if these sums had
been in existence, we might have had some inkling from Mr. McWatters'
speech.

Now, Sir, the position in which the action of the Assembly has placed
us is this. A false issue has been raised over the question of the salt
tax. I  propose to go into .the question briefly as it is a late hour now.
Let me begin by at once confessing that thete were many points xna^
by my friend the Honourable Mr. Karandikar on which I  for one feel



inclined to agree with him. He dwelt at considerable length on the
iniquity of the salt tax and adduced a number of authorities including
Lord Curzon to show that the salt tax did really operate harshly on the
poor. I for one have no desire, Sir, to differ from that statement. I
myself feel that every tax is a burden on those who have to bear it;
especially, Sir, is it the case with the salt tax that it falls on the poor.
I  admit that. I further say that if we had no commitments and if we were
free to utilise this large' surplus for the relief of the poor, the reduction
of the salt tax would have been a most laudable object. But, Sir, where
I do differ from my friend, the Honourable Mr. Karandikar and differ
Btarongly, is that he has treated .the whole question as if this surplus was in
our hands and we had no commitments by way of reducing the contribu­
tions made to the Imperial exchequer by the provinces. He treated the
whole question not as a relative one but as an absolute question. The
Honourable Mr. Ramadas Pantulu, who I am glad has given very
considerable thought and time to this question, has made a number of
speeches which have put the other side of the question befor§ this House. I
welcome these speeches inasmuch as I think it is a great advantage to have
before us a point of view which hitherto was not represented in this Council.
I have my own doubts about the political creed of the Honourable Mr.
Karandikar. I do not thmk he is a whole-hogger and is prepared to go
as far as we know the Honourable Mr. V. Ramadas goes. But, Sir, I
would have been delighted to be enlightened on the point as to what led
the Honourable Mr. Ramadas to bring forward not a negative proposition,
namely, that such and such items be rejected, but also to make construc­
tive proposals. It was announced this afternoon—and the Honourable
Member did not disown it—that he was a Swarajist. I take it that the
creed of the Swarajist was to destroy, to annihilate. I cannot help com­
paring the professions of my Honourable friend with his practice. Unfor­
tunately for us he has been with us only for a short time. Let us see
how he has acted. If he had rested content with a proposal that such
and such items be deleted, I would have had nothing but respect for the
views which he entertains, though I might differ and strongly differ from
those views. But let us see what he has done. To-day he has preached
non-co-operation in its purest and most unadulterated form. Let us see
what was his attitude the other day when he stood up and threw the whole
weight of his authority on the side of the minority report of the Frontier
Inquiry Committee. The position taken up then by my learned friend
was that effect should not be given to the majority report but effect should
be given to the minority report. I thought, Sir, that that was' the position
which was hardly consistent with the political creed of a Swarajist. Again,
•this morning my Honourable friend in the interests of the Indian members
of the Executive Council wanted to establish a convention that when the
iDdian members of the Executive Council went against the vashes of
what is supposed to be the feeling in the countr\̂  on certain questions,
they should be made or should be aFVed to resign. His desire to establish
a political convention was a clear dei . onstration of wholehearted co-operation
with Government. The same thing is illustrated by the subsequent amend­
ment for which he was responsible. True, the amendment was rejected.
But my Honourable friend cannot escape Heing charged with having taken
up inconsistent positions, namely, at times he wants to destroy and at
other times he wants to co-operat-e. Sir, the political aspect of the question
has already been dealt with at a considerable length and I do not think I
fan required to go through the same question over again. Suffice it to
Bay, that the position which I believe ha$ been taken up bv a large number
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of the Honourable Members of this Housers this. True, the salt tax is 
an evil. It is equally true that provincial contributions are an evil too, 
perhaps a greater evil. The simple question therefore is as to which is 
the greater of these two evils which should be remedied first.

T h e  H on o u rable  t h e  PKESIDENT : I would remind the Honourable 
Member that the House has already decided that question.

T h e  H o n o u r a ble  S a iy id  EAZA ALI: Sir, in fact, I was waiting for the 
Honourable Mr. Karandikar to speak first. It is open to every Member 
of this House to propose now that the whole Bill be rejected which my 
Honourable friend Mr. Karandikar is perhaps going to do. It is only in 
anticipation of those remarks that I am making these observations. 
(Laughter).

T h e  H o n o u rable  M r . B. P. KAKANDIKAB: I may satisfy my friend 
that I am not ^oing to do anything of the kind. (Eenewed laughter).

T h e  H o n o u r a ble  S a iy id  RAZA A L I: So far as I am concerned and so 
far as this House is concerned, the assurance is most welcome. Whether 
it would be equally welcome to his Swarajist friends, is more than I can say.

Now I propose that this Bill be passed and one of the arguments that 
I think it is high time should be placed before this Council in support of 
the Bill as amended is the attitude tajken up by the other House as dis­
closed by the division lists. I do not wish to go behind the screen to find 
out as to what the constitution of the Parties in that House is. We know, 
as was pointed out, that 61 voted in favour of the -salt tasx being reduced 
to Be. 1, whereas 56 voted for its being maintained at the present level, 
namely, Rs. 1/4. It will interest Honourable Members to learn that pr^ti- 
<'allv all the leaders of the Independent Party voted in favour of the tax 
being kept at Es. 1/4. What really happen^, Sir,—in spite of my Hon­
ourable friend’s impatient signs I must say that I am quite correct accord­
ing to the division limits I have sot here— ŵas that a<ll the prominent leaders 
of the Independent Pairty voted for the tax being maintained at Es. 1/4: 
The object of the Swarajist Party bein£ destruction, annihilajtion, they 
naturally voted apainst the principle enunciated in the amendment of the 
Honourable Mr. McWatters. Unfortunately the Independent Party was 
divided with the result that some voted on this side and some on the 
other and the result was that a non-official amendment which proposed 
that the tax be kept at Be. 1 was carried. Let it therefore be quite clearly 
understood. Sir, that this Council is voting in favour of the tax being re­
tained at Es. 1/4 becausie it would be paralysing the sources of activity 
in a number of provinces if provincial relief were m y longer to be denied
to the provinces concerned. I am not, Sir, here to argue the case of anv
one province in particular in preference to that of another. I base my case 
on the broader issue tha<t whether it is Madras or the United Provinces, 
the Punjab or Burma that is going to be affected— and that, is why I am 
casting my vote in favour of this Bill—unless Honourable Members are 
prepafl-ed to starve out those departments which are known as nadion-
building departments, they should not prefer a reduction of the tax hy
4 annas which has been advocated by my Honourable friend on my right 
to affording provincial relief. The reiasonis. Sir, are obvious. The provin­
ces are in financial straits, especially the transferred departments in ihose 
Provinces to whom it is proposed to give relief. Therefore I think tliat
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though it is our duty, and our imperative duty, to take the case of the poor 
man into consideration and to lighten his burdens as much as we can, 
T am convinced that it is our duty to devote this mcmey to pmvincial 
relief, I hope that next year the Finance Member will find it possible to 
reduce the salt tax from Es. 1-4 to Re. 1. It would no doubt deprive Govern­
ment of a large sum of money, but the object being most laudable, 
I trust that any surplus next year will be devoted in the fijst instance to the 
reduction of the sadt tax.

, T h e  H o n o u rable  M r . YAMTN KHAN: I m)ove, Sir, that ^ e  question 
be now put. "

The H onourable Mr. R. P. KARANDIKAR: I shall only one 
word. Sir, and utilise the time at my disposal better. I am a conistitutional 
fighter; I have placed the case before the House and I wish to emphasise 
the need of looking into the working of the Salt Departmen»fc. Much has 
been said in the other Hotfce and the remarks, especially of the Mover 
there on certain propositions, as well as the remarks of Sir Sivaswamy 
Aiyer at page 2140 of the debates as regards the need for looking into the 
working of the department will, I hope, be carefully considered. There 
is need to look into the question, as well as into the proipriety of impos­
ing an import duity on foreign salt— a very vexed question. Sir Dinshaw 
Wacha in 1917 in answer to a question elicited information which went to 
show that an additional supply of salt could be secured from certain States. 
If thiis could be done  ̂ it would help to supply the needs of India largely. 
Then there were so many difficulties pointed out. We do not get pure salt; 
we do not get enough quantity for the money which we pay; we have not 
got in some places proper weights, in other places proper measures; and 
indeed Bengal looks to foreign salt because of the purity of that salt. If 
the department therefore looks miore closely into this maitter there is no 
fpasori to trrumble. Now that the tax is going to be Rs. 1-4 I hope and trust 
that the department will, even if the Report of the Taxation Inquiry Com­
mittee is not received— t̂he quicker it is done the better—look into the 
matter carefully.

T h e  H o n o u r a ble  C o lo n el  S ir UMAR HAY AT KH AN: I move, Sir, 
that the question be now put.

T h e  H o n o u rable  M r . V. RAMADAS PANTULU : May 1 offer a word 
of personal explanation, Sir? It is in reference to what my Honourable 
friend, Mr. Raza Ali, said. Of course I do belong to the Swaraj Party. 
When I moved that the Bill should not be taken into consideration I wanted 
to enter my protest against the policy of the Government to the extent 
which I was entitled to discuss it under the ruling of the President. 'I  
know, Sir, that by such a motion Government cannot be paralysed any 
more than by the vote of the Assembly refusing travelling allowances to 
Executive Councillors or by the cuts made in Demands for particular depart­
ments. It is a constitutional way of protest and we Swarajists have always 
lodged such protests when I moved for the amendment of Schedule II on 
the question of the postal rates or when I opposed the salt i;ax at Rs. 1-4 
it was in the same spirit—that these taxes are not levied with the consent 
of the representatives of the people of whom I consider myself to be one. 
TO^e is therefore nothing: inconsistent in this course as imagined by my 
Honourable friend, Pandit Motilal Nehru, the leader of the Swaraj Party;
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pursues in the other House, exactly the same course I pursue in this House
of opposing the passing of this motion and of moving amendments.

T h e  H o n o u rable  SAYID RAZA ALI: And it would be a most incon­
sistent policy.

T h e  H on o u rable  t h e  PRESIDENT: The question is :
“  That the Bill to fix the duty on salt manufactured in, or imported by land into,

certain parts of British India, to remit or vary certain duties leviable under the Indian
Tariff Act, 1894, to fix maximum rates of postage under the Indian Post Office Act,
1898, to rediice the import and excise duties on motor spirit, further to amend the
Indian Paper Currency Act, 192 ,̂ and to fix rates of income-tax, as passed by the
Legislative Assembly and as amended by this House, be passed.”

The motion was adopted.

654 COUNCIL OF STATE. [20th Mab. 1926.

DEATH OF THE MARQUESS CURZON.
T h e  H o n o u rable  S ir  NARASIMHA SARMA (Law Member): Sir, it

is with deep regret that I rise to announce to the House the news which
has just been received of the sad death of a distinguished ex-Viceroy, the
Marquess Curzon. A man of powerful intellect, ^eat knowledge, a master­
ful personality, an indefatigable worker of untiring energy and supreme
self-confidence, he played a very prominent part both in the field of politics
and of administration in his own country as well as in India. We remem­
ber with gratitude the very noble part he played in securing for India the re­
formed constitution under which we are now working. I ask. Sir, the leave
of the House to request to convey the sense of the great loss which this
House feels and to send a message of sympathy and of condolence to the
members of the family of the late Marquess.

T h e  Honourable Sardar CHARANJIT SINGH (Punjab: Nominated
Non-Ofl&cial): Sir, I beg to associate myself on behalf of my province and
also on behalf of all the Punjab Members here with the tribute of respect
which has been paid by the Honourable ithe Leader of the House to the
memory of Marquess Curzon of Kedleston. He was one of the foremost
statesmen of the British Empire, and undoubtedly one of the ablest
Governors General we have had in India. The news of his death will,
I am sure, be received all over India with deep regret, and we sympathise
mos(t sincerely with Lady Curzon in her irreparable loss. I  think it is
only right and fitting that a message of condolence and sympathy should
be sent to her from this Council.

T h e  H on o u rable  t h e  PRESIDENT: I desire also to associate myself,
apd I think I may associate the House as a whole with what has fallen
from the lips of the Honourable the Leader of the House, and I shall take
steps to give effect to what is obviously the imanimous desire of this House
that a message of sympathy and condolence should be conveyed to the
members of the family of the late Marquess Curzon.

STATEMENT OF BUSINESS.
T h e  H o n o u rable  S ir  NARASIMHA SARMA (Law Member): I am

now in a position, Sir, to state the business which remains to be disposed
of before the close of the Session. If by Monday next t h e  Finance Bill



has been passed by both Chambers in a form which will admit of Govern­
ment pursuing its proposals in the matter of the reduction and remission
of provincial contributions, the Honourable Mr. McWatters’ Besoluition
in that connection will be moved on that day. In any case motions will
be moved on the day for the consideration and passing of the ithree Gov­
ernment Bills which have been laid on the table to-day, namely, the Bills
to amend the Indian Tariff A ct; the Indian Income-tax Act and the Indian
Sifcamp Act, respectively.

Another Government Bill to amend the Cotton Cess Act will, it is
hoped, be passed by the Assembly to-morrow in which case, it will be
laid on the table here on Monday. The Bill is of a non-controversial
character and the convenience of the House might, I suggest, be promoted
if ; ôu permitted the consideration of the motion to be put down for the
following day, namely, Tuesday, the 24th. On the same day, Sir, you will, I
understand, yoxirself move for the appointment of Members of this Council to
the Joint Committees on the Indian Succession Bill and on Mr. Sethna's
Bill to amend the Succession Certificate Act. In thsut event time would
be given to the Honourable Sir Arthur Froom to move a similar motion
with reference to his BiU to amend the Indian Succession Ac(t. The only
business outstanding would then be the consideration and passing of a
Bill to supplement the Bengal Criminal Law Amendment Act, 1925, which

"will be introduced in, and we hope passed by, the Legislative Assembly
on Monday next. In that event the Bill would be laid on the table here
on Tuesday, and since copies of the Bill have already been circulated to
Honourable Members, they would perhaps be prepared with your permission
to proceed forthwith with tfie consideration of the Bill. Should you find
yourself unable to reduce the normal 3 days period in the case of this
Bill or of the Bill to amend the Cotton Cess Act, the period for which the
Council will remain in Session would of course be prolonged .by 2 or 3 
days beyond Tuesday next. •

T h e  H o n o u r a b l e  t h e  PEESIDENT : I ifchink it will be more convenient
to postpone a decision as to the dates on which certain Bills not yet .passed
in another place should be taken up here until those Bills have been passed
and have been laid on the table in this House.

The Council then adjourned till Eleven of the Clock on Mondav, the
23rd March, 1925.
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